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 Ot  exikt  aria  it  is
 invaptié  of  déiinttig  it,  Tiktefdre  !
 am  fot  worridd  ४४  all  with  régara
 the  cdntérifion  the  sd-calfid  néh-
 existent  bisit  rey  are  not  capable
 of  amendment.

 Now,  the  preamble  That  is  again
 something  which  has  been  said  in  the
 Préss  mebody  said  that  there  is
 no  débate  I  read  in  the  newspapers
 and  journals  articles  written  by  people
 who  have  been  very  vocal  about  this,
 I  do  not  wartit  to  mention  their  names
 but  all  of  them  had  been  against  the
 view  which  had  been  taken  by  the
 government

 Their  articles  had  been  very  elabora.
 tely  printed  in  well  known  weeklies  and
 mohthlies  in  this  country  and  one  of
 them  had  said  the  preamble  could
 not  be  amended  J  do  not  know
 wity  it  cannot  be  amended  In  the
 Keshavanang  Bharati  Case,  the  Supre-
 me  Court  held  that  the  preamble  is
 part  of  the  Constitution  On  what  basis
 do  they  say  that  the  preamble  is  not
 part  of  the  constitution?  y  do  not  see
 any  valid  objection  nor  is  there  any
 validify  in  the  objection,  that  the  pre-
 amble  ig  not  part  of  the  constitution
 and  therefore  it  cfinnot  be  amended

 Most  of  the  matterg  which  have  been
 referred  to  and  which  were  relevant
 for  a  reply  by  me  at  this  stage  had
 been  deait  with  by  me  and  J  am  quite
 sure  that  when  this  Bill  comes  up  for
 consideration  in  this  House  at  a  jater
 stage,  every  one  of  those  points,  I  hope
 only  relevant  points,  will  be  raised  and
 will  be  taken  into  account  by  the  gover-
 ment  fn  deciding  whether  any  changes
 are  neceshury  हम  whether  the  Bill  as  it
 38  can  %o  through,  Gir,  I  would  request
 you  to  put  tus  motion  to  the  vute  of
 the  Hout

 MR  SPEAKER:  The  quegtion  is:

 of  MPs.  (Amédt.)  Rill
 “Phat  leave  be  granted  to  intro-

 500७  &  Bill  tuttkér  ४9  amend  the  ton
 tituation  of  thefie.”

 The  motion  was  adopted.

 SHRI  H  Rg  GOKHALE:  4  introducté
 the  Bill.

 MR  SPEAKER:  Items  18,  6  and  IT
 are  postponéd  and  will  be  taken  up
 tomorrow  I  have  got  a  request  from
 Mr  Dien  Bhattacharyya  We  will
 take  up  item  8

 SALARIES  AND  ALLOWANCES  OF
 MEMBERS  OF  PARLIAMENT

 (AMENDMENT)  BILL

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K  RAGHU  RA-
 MAIAH)  Sir,  I  beg  to  move  *

 ‘That  the  Bill  further  to  amend
 the  Salaries  and  Allowances  of
 Maemberg  of  Parhament  Act,  1954,
 be  taken  into  consideration”

 As  I  gaid  the  other  day,  this  Bill  has
 been  brought  in  pursuance  of  the
 recommendations  of  the  Joint  Com-
 mittee  on  Salaries  and  Allowances  of
 Members  The  Joint  Committee  made
 various  recommendatiohs  which  weré.
 considered  by  the  government,
 Having  conmdered  those  recommenda-
 tions,  the  government  have  decided
 that  the  facilities,  etc  embodied  ७
 this  amending  Bill  may  be  agreed  to.

 The  most  important  provision  in  the
 Bill  relates  ६०  pension  to  ex-members.
 The  Bill
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 Rs  800  for  a  member  coricludes
 a  five  term  43  a  mentber,  whe-

 odtinuousty  otherwise,
 whether  at  A

 gernber
 of  Provisionad

 Puitiament  dr  tytent  ‘Aubershly,
 whether  méribet  aha
 partly  ag Per  न्  root  thé  Count

 न्याय  with  the  recomicheli@ation  of  thd  Presieht.  =  | with  the  recoifirhelifiation  of  thd  Presideht.
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 entitled  to  Rs.  50  more,  untij  the

 after,  whatever  be  the  number  of
 years  a  member  puts  in  either  House,
 he  will  be  entitled  only  to  a  pension
 of  Bs.  500.  हि

 The  Bill  also  provide,  by  way  of
 clarification  that  for  the  period  a
 member  remains  a  minister,  he  will
 ‘be  treated  as  a  member  for  the  pur-
 poses  of  this  Act.  Same  members
 brought  it  to  my  notice  yesterday.
 I  thought  it  is  a  valid  point  and  I
 em  moving  an  amendment  to  clarify
 this  point.

 Secondly,  there  is  now  a  provision
 in  the  Act  enabling  a  member  to
 undertake  four  air  journeys  in  a
 session  exceeding  75  days  and  two
 journeys  in  a  session  below  75  days.
 Sometimes  it  is  not  possible  for  hon.
 members  to  utilise  those  passes  dur-
 ing  the  session  during  which  the
 right  arises.  So,  we  have  provided
 that  any  air  passage  which  he  is  not
 able  to  utilise  under  thet  relevant
 provision  during  a  session  can  be
 utilised  by  him  in  the  next  session  or
 ‘the  session  thereafter,  provided  the
 journey  is  concluded  within  the  year
 in  which  the  right  arises.

 SHRI  DINESH  SINGH  (Pratap-
 garh);  Why  not  in  the  inter-session
 period?

 SHRI  K.  RAGHU  RAMAIAH
 Shri  Dinesh  Singh  has  enquired  just
 Sow  and  some  other  hon.  Members
 also  enquired  yesterday  in  the  lobby

 ‘why  they  should  not  be  allowed  to
 wutilize  this  even  in  the  inter-session
 period.  J  would  beg  of  them  to  bear
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 in  mind  the  bigsary  ९६  this  provision.
 I
 of  eet

 ce

 at  B
 aware  e  Rad  which it  wag  incorpé  ve  Tt  wag  felt  at
 thet’  time  that  tt  ‘was  difficult  for
 Members  coming  from  distant  places in  the  east  or  the  south  of  India  to
 make  a  rail  journey  during  the  ses-
 sion  time  and  particularly  {n  fhose
 days  it  used  to  take  two  or  three
 days  to  go  and  another  three  days  to
 come  back,  which  means  a  week.  So,
 for  a  week  the  Members  would  not  be
 able  to  discharge  their  duties  in
 the  House.  Therefore,  in  order  to
 enable  such  members  to  go  to  their
 constituencies  in  the  remote  places,
 it  was  suggested  that  there  should  be
 @  provision  for  two  extra  air  passages,
 ang  four  during  the  budget  session.
 So,  the  whole  spirit  of  it  is  to  enable
 the  members  to  reach  their  constitu-
 encies  during  the  session  time  and
 return  back.  If  tha¢  principle  is
 accepted,  I  am  sure  Shri  Dinesh  Singh
 and  other  members  would  appreciate
 that  it  is  not  possible  to  extend  this
 privilege  to  an  jnter-session  period.

 Then,  there  are  certain  cases  where
 the  members  are  unable  to  reach
 their  constituencies,  or  reach  Delhi,
 on  account  of  watcrlogging,  rain,
 snow  or  breach  of  road  or  whatever
 it  is.  There  is  a  clause  in  this  Bill
 which  enable  them  to  avail  of  छ  free
 air  pass  from  that  area  to  the  nearest
 Tailhead.  This  applies  to  all  mem-
 bers.  Supposing  the  constituency  of
 a  member  cannot  be  reached  by  train
 end  if  there  is  a  plane  service  to
 that  constituency,  he  can  utilise  the
 free  air  pass  upto  to  the  rail  ter-
 minal.

 Then,  a  representation  has  been
 made,  and  in  fact  there  is  a  recom-
 mendatign  of  the  Joint  Committee,
 that  when  a  mi  been  elect-
 ed,  he  shoplg  be

 sfiabled
 to  draw  his

 pay  from  e  taken  oath,
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 [Shri  K.  Raghu  Remaieh]
 not  from  the  time  he  takes  his  seat
 in  the  House.  Under  the  rule,  as
 it  stands,  a  member  can  draw  his
 salary  only  from  the  day  he  takes
 his  seat  in  the  House  and  thet  is
 possible  only  during  the  session  time.
 The  Committee  recommended  that
 there  should  be  the  facility  of  taking
 the  oath  even  when  the  House  is  not
 sitting  in  order  to  enable  the  mem-
 ber  to  draw  his  salary  from  the
 date  of  taking  oath.  We  have  consi-
 dered  that  recommendation  and  have
 felt  that  it  would  be  much  more
 gracious  to  provide  that  a  member
 would  be  entitled  to  draw  his  salary
 from  the  day  he  is  declared  elected,
 because  otherwise  sometimes  the
 Presiding  Officer  may  not  be  avail-
 able  and  it  may  not  be  possible  to
 administer  the  oath.  Therefore,  I  am
 moving  an  amendment  to  that  effect
 and  if  the  House  agrees  to  it,  it  will
 be  incorporated  in  the  Bill.

 These  are  sOme  of  the  basic  fea-
 tures  of  this  Bill,

 In  the  Bill  as  circulated,  there  are
 two  or  three  slight  omissions  and
 oversights;  which  have  been  rectified,
 you  kindly  see  the  amendments.
 First  of  all,  the  Bill  covers  every
 Members  who  has  served  in  the
 Constituent  Assembly  or  Provisional
 Parliament  immediately  before  the

 commencement  of  the  952  Parliament.
 All  that  is  provided  for  and  taken
 carq  of.  If  any  Member  points  out
 any  other  lacuna,  I  shall  be  most
 grateful  and  shall  rectify  it  on  the
 floor  of  the  House.

 Yesterday,  Mr.  Samar  Mukherjee
 in  his  speech  said  that  he  objected  to

 thig  provision  as  if  it  is  something
 very  extraordinary.  I  told  him  that

 this  ig  not  something  very  novel.  On
 the  other  hand,  we  are  one  of  the  coun.
 tyies  which  is  logging  very  much
 behind.  Many  other  countries  have

 SEPTEMBER  4  ‘1976  of  MP2.  (Amdt)  ह:
 itt B

 Provided  for  this,  and  we  are  one  of
 the  last  céuntries  to  do  so.  If  f  nay
 read  out,  for  the  information  of  the
 House,  the  Ust  of  jcountries  which
 have  already  provided  pension,  they
 are:  Australia,  Austria,  Belgium,
 Brazil,  Canada,  France,  Federal  Re-
 public  of  Germany,  '  Israel,  Italy,
 Jordan,  Malaysia,  Netherlands,  Nor-
 way,  Sweden,  United  Kingdom,
 Cameroons,  Denmark,  Finlang  and
 the  United  States  of  America,

 If  any  new  points  ere  raised,  T
 shall  certainly  deal  with  them  in  my
 reply.

 I  commend  this  Bill  for  the  con-
 sideration  of  the  House,

 MR.  SPEAKER:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Salaries  and  Allowances  of
 Members  of  Parliament  Act,  1954,
 be  taken  into  consideration.”

 SHRI  RAMAVATAR  SHASTRI
 (Patna):  I  beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  3509  November,
 1976."  (24)

 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  It  is  obvious  from  the  at-
 mosphere  in  the  House  that  Mr.  Raghu
 Ramaiah  will  not  have  much  difficulty
 in  getting  this  Bill  passed.

 We  are  quite  aware  of  the  fact,
 which  he  has  now  tried  to  underline,
 that  there  are  many  countries  whose
 Parliaments  have  already  provided
 pensions  for  their  Members  after
 they  cease  to  be  Members.  The
 countries  which  he  read  out,  with

 the  exception  of  one  or  two,  are  all
 rather  what  we  call  prosperous  and
 affluent  countries  of  the  West,

 AN  HON.  MEMBER:  They  are
 paying  muth  more.
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 SHRI  INDRAJIT  GUPTA:  We  are
 all  aware'of  the  fact  that  our  emo-
 luments  and  so  on  are  much  lower
 than  those  paid  in  maf  countries.
 We  know  that,  we  have  mentioned
 it  on  so  many  occasions,  that  we  are
 lagging  behind,  but  we  are  lagging
 behind  in  so  many  other  things  also,

 Let  me  make  it  quite  clear  that  4
 am  well  aware  of  the  fact  that  there
 are  many  ex-Members  of  this  House
 who  are  really  in  quite  difficult  finan.
 cial  circumstances.  There  are  a  large
 number  of  Members  in  every  Lok
 Sabha  who,  before  they  were  elected
 as  Members,  were  more  or  less  full-
 time  political  workers,  without  any
 other  source  of  income.  Everybody
 does  not  come  here  from  professions.
 There  are  many  people  on  all  sides
 of  the  House  who  come  here  from
 being  wholetime  political  workers

 and  if  ‘hey  cease  to  be  Members,
 they  will  perhaps  have  to  revert  to
 that  status.  Economically  they  are
 very  poorly  off.

 Nevertheless,  I  wish  to  say  one
 thing.  We  woulg  have  preferreq  it
 if  this  Bill  providing  for  pension  was
 not  brought  just  now  at  this  particular
 Stage  in  our  country's  hfe,  The  pre-
 sent,  future  and  past  Members  will
 no  doubt  be  very  happy,  but  I  am  not
 quite  sure  how  the  public  will  look
 at  this.  But  then,  in  such  matters  we
 always  brush  aside  what  might  be  the
 public  reaction.  At  a  time  of  Emer-
 gency  when  many  people  under  the
 compulsions  of  circumstances  have
 been  askeq  to  sacrifice  many  things,
 in  many  ways—I  do  not  want  to  go
 into  all  that  now—who  even  have
 been  forceg  to  accept  lesser  emolu-
 ments  in  a  way  than  they  were  getting
 earlier,  they  would  not  regard  it  as
 a  very  good  thing  that  Members  of
 Parliament  should  vote  for  themselves
 an  additional  facility  of  this  type.

 I  want  to  tell  the  Minister,  Mr.
 Raghu  Ramaiah,  that  once  this  Bill  is
 passed,  he  cannot  prevent  this  demand
 coming  up  from  every  State  Assembly

 Bilt
 also.  On  this  principle,  you  cannot
 shut  it  out.  I  know,  some  Stata
 Assembly  have  got  it.  But  the  over.
 whelming  majority  of  the  State
 Assemblies  have  not  got  it.  But,
 after  passing  this  Bill,  naturally,  the
 flood  gates  will  be  opendeq  and  every
 State  Assembly  would  want  it.  Why
 should  you  deny  pension  to  ex-MLAs
 when  you  are  voting  it  for  yourselves?
 You  cannot  do  it,

 Then,  I  woulg  say,  the  opposition
 to  this  Bull  on  principle,  the  opposi-
 tion  to  this  principle  of  pension—may-
 be,  some  people  here  are  going  to
 oppose  or  vote  against  it,  I  do  not
 know,  maybe,  they  have  gone  out  of
 the  House—can  only  to  consistent  if
 they  are  prepared  thereafter  to  taka
 the  responsibility  of  seeing  that  none
 of  the  ex-MPs  also  for  whom  the
 party  has  taken  the  responsibility,
 wherever  those  ex-MPs  happen  to  he,
 in  whichever  part  of  the  country,  ac-
 cepts  it—if  their  party  has  opposed  it,
 then  they  will  have  to  take  the  res-
 ponsibility  to  see  that  none  of  their
 ex-MPs  accept  it—which  ss  a  practi-
 cal  proposition  also  is  really  quite
 unrealistic,  é

 I  wish  to  make  one  Or  two  points
 more.  It  has  been  mentioneq  just
 now  that  the  minimum  term  that  has
 been  fixeq  as  qualification  for  the
 pension  is  a  normal  term  of  five
 years  If  Mr,  Gokhale’s  amendments
 are  passed  in  the  next  session—he
 wants  to  make  the  term  of  the  Lok
 Sabha  for  six  years—in  that  case,
 Mr.  Raghu  Ramaiah  also  would  have
 to  amend  this  Bill,

 AN  HON.  MEMBER:  Not  neces-
 sarily.

 SHRI  INDRAJIT  GUPTA:  I  do
 not  know.  You  know  everything,  you
 please  tell  me.  But  my  point  is,  what
 about  those  Members  of  the  Fourth
 Lok  Sabha  who  suffereq  for  not  any
 fault  of  theirs  that  Parliament  was
 dissolved  one  year  earlier?  They
 served  only  for  four  years.  What
 about  them?  According  to  the  provi-
 sions  of  this  Bill,  they  will  be  deprived
 of  pension,  that  is,-  those  Members
 who  have  not  been  able  to  return  td
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 The  main  point  that  I  would  like  to
 emphasize  here,  on  behalf  of  my
 party,  about  which  we  have  also  given
 an  amendment—I  am  very  serious
 about  it—is  that  I  do  not  think  it  is
 a  good  thing  to  put  ex-MPs  on  a  kind
 of  higher  status  than  the  old  freedom
 fighters  in  this  country.  The  problem
 of  these  freedom  fighters  hag  been
 discussed  times  without  number  in
 thig  House.  The  country  gave  a
 rather  delayed  recognition  to  them,
 Every  Member  knows,  how  many
 freedom  fighters  still  go  on  approach.
 ing  us  with  representations  ang  so  on
 and  how  30  many  of  them  are  in  very
 very  difficult  circumstances.  The  Gov-
 ernment  in  their  wisdom  decided
 about  the  freedom  fighters  pension
 scheme  under  which  they  are  given
 Rs,  200  a  month.  Even  Rs.  200  a
 month  is  not  given  to  a  freedom
 fighter  who  has  got  an  income  from
 other  sources  of  Rs.  5,000  or  more  per
 annum.  Any  freedom  fighter  who  has
 got  an  income  of  Rs.  5,000  or  more
 per  annum  wil]  not  get  even  a  pension
 of  Rs.  200  a  month.  I  want  all  Mem-
 bers  to  consider  this.  Would  it  be  a
 good  thing  to  put  ourselves  on  a  higher
 pedasta]  than  the  freedom  fighters  by
 prescribing  the  minimum  pension  of
 Rs.  300,  rising  upto  Rs,  500?  There
 also  the  freedom-fighter  friends  will
 feel  fhat  they  have  been  given  a
 quantum  of  pension  which  is  much
 lower  than  that  of  ex-MPs,

 Secondly,  there  is  no  distinction
 here  of  any  kind.  I  would,  theréfore
 humbly  suggest—and  we  have
 forwarg  fhat  amendment—that,  in  the
 ease  of  an  ex-MP  also,  tf  he  has  got
 an  income  from  private  sources  which
 amolsts  to  Rs.  5,000  or  mote  per  an-
 pum,.'as  in  the  case  of  freedom-
 Rghters,  he  dhpuld  not  be  dligtble  for
 this  particular  peimion.  Let  us  not

 good  luck  to  become  MPs.  After
 2:  लक:  कि  they  made  for  the  ens
 try  were,  surely,  hot  less,  not  com-
 putable  in  terms  of  less  moriey  than
 in  the  case  of  ga  person  who  served
 fs  MP.  for  one  term.  An  ex-M.P.
 will  get  more  pension  throvghout  his
 life  than  a  freedom-fighter  who  may
 have  given  his  whole  life  for  the
 country  and  suffered  yeats  and  years
 of  imprisonment,  Therefore,  we  are
 moving  this  amendment.  I  would  re-
 quest  the  hon,  Members  on  thet  side
 of  the  House  particularly,  to  consider
 it  coolly,  because,  I  know  they  have
 to  deal  with  many  freedom-fighter
 friends  in  theily  own  constituencies
 also.  You  know  very  well  that  free-
 dom-fighters  are  specially  those  who
 are  aged,  old  and  sick  people—70
 years  and  80  years....

 श्री  विभूति  सिर  :  (मोतीहारी)  हम  भी
 तो  फ्रीडम  फाइटर  रहे  हैं  ।

 शी  & :.  जीत  गुप्त  :  मापक  अलावा  भी
 आदमी  हैं  i

 Mr,  Mohsin  is  sitting.  He  knows
 very  well  because  we  worry  him  all
 the  time  with  cases  of  people  who  are
 pleading  that  a  sum  of  Rs.  200  is
 imadequate  and  should  be  increased.
 Government  have  not  yet  agreeq  to
 increase  it  except  in  a  few  cases.
 Therefore,  our  earnest  request  to  the
 Government  is  that  they  may  not
 make  a  seeming  discrimination  here
 of  this  nature  and  they  may  not  give
 the  freedom-fighters  the  occasion  to
 say,  ‘You  Yobbeq  us  off  with  Rs.  200
 per  month  and  you  have  voted  for
 yourselves  Rs.  300  to  Rs,  500  per
 month’.  Therefore,  this  ceiling  res-
 triction  should  be  there.  Let  anybody
 who  has  not  got  a  private  income  of
 Rs.  5,000  or  above  enjoy  this  pension
 by  all  tneans.  Bat  why  should  these

 oan  Gn
 ‘guth  ‘sources  -6f  income

 have  much:  sétive of  1...
 Hitlty-wna  ‘patriot  'to  give'up  this
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 pension?  This  is  our  submission.
 Otherwise,  we  are  not  certainly  op-
 posing  this.  Bill

 MR.  SPEAKER;  We  have  a  large
 number  of  hon,  Members  who  want  to
 speak  on  this...

 SHRI  K.  RAGHU  RAMAIAH:  So
 far  ag  this  section  is  concerned,  there
 is  a  broad  agreement,  Because  we
 have  a  lot  of  work  ahead  of  us,  I
 would  appeal  to  them  that  I  would
 reply.  I  am  appealing  to  this  side

 of  the  House.  They  may  permit  me
 to  reply,  and  if  I  am  found  deficient,
 then  that  may  supplement.  May  I
 then  reply,  Sir?

 MR.  SPEAKER:.  I  will  not  call  any
 one  from  the  Congress  Benches.  There
 are  members  on  the  other  side.

 Prof.  S.  L.  Saksena,

 प्रो०  एस०  एल०  सक्सेना  (महाराजगंज):
 मैं  इस  बिल  का  विरोध  करता  हूं  ।  हमारा

 मुल्क  बहुत  गरीब  है।  दूसरे  मुल्कों  के  मुकाबले

 हम  यहां  कम  तनख्वाह  लेते  हैं।  पाकिस्तान

 असेम्बली  में  उनको  500  रुपये  सैलेरी

 मिलती  है।  बंगला  देश  में  भी  यही  एम०पी०
 को  सैलेरी  मिलती  है।  आस्ट्रेलिया  और

 ग्रमरीका  में  दसियों  हजार  डालर  एमपी
 को  सैलेरी  मिलती  है।  लेक्रित  इस  महात्मा
 गांधी  के  देश  में  जो  भी  हम  को  मिल  रहा

 है  उस  से  हम  सन्तुष्ट  हैं।  जब  हम  इतना

 सेक्रीफ़ाइज़  कर  सकते  हैं  फ़िर  क्‍यों  इस  छोटी

 सी  रकम  के  लिये  ऐसा  बिल  पास  कर  रहे  हैं  ?

 जहां  तक  मैंने  सुना  है  जो  हमारे  साथी  हैं
 वह  खास  इस  के  लिये  इच्छुक  नहीं  हैं।
 जो  लोग  बाहर  हैं  और  जो  एम०पी०  रहे  हैं
 या  इस  वक्‍त  हैं  उनमें  से  अ्रधिकांश  फ्रीडम

 फ़ाइनल  हैं  कौर  उस  की  पेंशन  पा  रहे  हैं।
 ग्रगर  आप  इस  बिल  को  पास  करेंगे  तो  हमारे
 फ्रीडम  फ़ाइट से  कहेंगे  कि  हम  ने  अपने  लिये

 इतनी  लम्बी  पेंशन  कर  ली  और  उन  के  लिये

 कुछ  नहीं  किया।  इसलिये  मैं  भ्र पील'  करूंगा

 कि  फ्रीडम  फ़ाइटसें  को  कम  से  कम  300  रु०
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 दिया  जाय  जिस  से  उन  को  मदद  मिल  जायगी
 और  हम  को  इस  बिल  को  शापने  लिये  पास

 नहीं  करना  चाहिये।  मैं  माननीय  इन्द्रजीत

 गुप्ता  जी  के  संशोधन  का  समर्थन  करता  हुं
 कि  हमको  अपने  लिये  सेक् री फ़ाइज़  करना

 चाहिये।  बहुत  से  मेम्बर  ऐसे  हैं  जो  फ्रीडम

 फ़ाइटसे  नहीं  हैं,  केवल  एम०पी०  हो  गये  हैं
 इसलिये  हम  को  फ्रीडम  फ़ाइनल  से  कभी  भी
 ज्यादा  पेंशन  नहीं  लेनी  चाहिये।  मेरा  पुनः
 निवेदन  है  कि  फ्रीडम  फ़ाइनल  के  लिये  पेंशन
 कम  से  कम  300  रु०  कर  दें  और  अपने
 लिये  नियम  बना  लें  कि  अगर  हमारी  इन् क्रम
 ज्यादा  है  तो  हम  300  रु०  से  ज्यादा  नहीं
 लेंगे  |

 SHRI  9.  (७.  MAVALANKAR
 (Ahmedabad):  Mr,  Speaker,  Sir,  I  am
 sorry  I  have  to  rise  to  oppose  only
 that  part  of  legislation  which  relates
 to  pension...,

 SHRI  8.  A.  SHAMIM  (Srinagar):
 You  will  not  get  it  then,

 SHRI  P.  G.  MAVALANKAR:  I
 know  that  this  kind  of  a  remark
 will  be  made.  But  we  do  not  come
 here  to  fing  out  whether  by  a  parti-
 cular  legislation  we,  as  individual
 members,  get  something  or  not  get
 something.  We  legislate  for  ६  gene-
 rality.  I  can  say  in  advance  that  al-
 though  the  present  piece  of  legislation
 will  not  entitle  me  to  any  pension
 should  I  find  myself  re-elected  to  this
 august  House  and,  therefore,  in  future
 find  myself  entitled,  then  because  I
 oppose  this  provision  of  pension  today
 it  is  absolutely  right  ang  legitimate  to
 expect  of  me  that  I  will  not  take  such
 pension  and  I  will  not  do  so,  Any-
 way,  the  question  need  not  be  viewed
 and  discussed  by  any  personal  consi-
 derations.

 *

 Why  I  oppose,  it  is  all  the  more  be-
 cause  of  the  timing  of  this  particular
 piece  of  legislation.  For  us,  Members
 of  Parliament,  this  action  jis  very
 wrong  and  very  unfortunate.
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 My  friend,  Shri  Indrajit  Gupta,  said
 that  people  will  not  relish  this,  and
 public  opinion  will  not  be  favqurable.
 He  ig  right.

 SHRI  8.  2.  SHAMIM:  But  Parlia-
 ment  is  supreme.

 SHRI  क,  G.  MAVALANKAR:  But
 even  if  people  cannot  relish  it,  they
 will  not  be  able  to  say  it.  They  are
 afraid  now  a  days  of  even  talking
 about  these  matters  openly  because
 of  the  general  atmosphere  of  emer-
 gency.  The  Press  is  censored.  So,
 the  Press  cannot  comment  even  if
 they  want  to  comment  adversely  on
 this.  Therefore,  I  feel  that  we  should
 not  really  seize  this  particulary  oppor-
 tunity  or  occasion  when  everything  is
 in  a  sort  of  tight  situation,  and  when
 it  is  not  open  and  free  for  the  public
 to  react  and  comment  upon  this  kind
 of  legislation,

 I  ask,  further,  one  more  question.
 Is  it  right,  proper  and  just  for  us,
 as  Members  of  Parliament;  to  go  on
 passing  something  which  concerns  us
 and  our  interests  and  simultaneously
 disregarding  the  interests  of  so  many
 of  our  fellow  countrymen  outside?

 SHRI  R.  S  PANDEY  (Rajnand-
 gaon):  A  point  of  order,  Sir.  We
 are  not  discussing  about  present  Mem-
 bers’  pension.  We  are  discussing
 about  those  who  have  ceascq  to  be
 Members  of  Parliament,  those  ex-
 Members  of  Parliament,

 MR,  SPEAKER;  It  js  a  point  of
 intervention.

 SHRI  P.  G.  MAVALANKAR:  That
 is  my  first  point.  That  is  why  I  feel,
 this  ig  not  a  very  happy  timing.  Al-
 ready—I  am  talking  of  times  before  the
 emergency  but  even  more  so_  times
 after  emergency—already  the  status
 and  strength  of  our  parliamentary
 institutions  have  been  weakened,  and
 in  the  eyes  of  the  people,  by  and
 large,  we  are  not  really,  quite  often,
 I  find,  respected  ag  honourable  mem-
 bers  of  a  democratic  instifutien.
 I  ask  in  ll  sincerity  whether  by

 Bill
 passing  this  kind  of  a  Jegifilation,  will
 we  not  adg  ठ  that  kind  of  feeling?
 Are  we  to  go  down.  further  in  the
 eyes  of  the  public?  Will  they  not
 feel  that  when  there  is  this  emergency,
 Members  of  Parliament  are  doing  this
 for  themselves  and  their  former
 colleagues  while  not  doing  thig  for
 other  people?  My  friend  Mr.  ह:  8.
 Pandey  objected  by  way  of  some  point
 of  order  which,  as  you  ruled,  Sir,  was
 no  point  of  order  at  all.  I  invite  his
 attention  to  one  thing.  When  he  was
 the  Chairman,  I  was  a  Member  of  the
 Joint  Committee  on  Salaries  and
 Allowances.  He  will  perhaps  recall
 this.  When  the  proposal  for  pension
 came,  I  wag  a  member  at  that  time
 and  at  that  very  initial  stage  itself  I
 registered  my  strong  protest  and
 opposition  to  that  proposal.  Then
 Pandey  ji  told  me,  when  the  proposal
 comes  in  more  concrete  form  you  can
 then  give  your  reasons  why  you
 oppose  it.  But  soon  thereafter  I  found
 One  fine  morning  that  I  was  no  longer
 a  member  of  that  joint  committee,
 ang  so  that  opportinity  of  registering
 my  protest  is  available  to  me  only  on
 the  floor  of  the  House  today.  My
 friend  Mr.  Indrajit  Gupta  is  perfectly
 right  when  he  asks,  how  can  you  put
 former  MPs.  above  freedom-fighters?
 I  understand,  moreover,  that  he  has
 an  amendment  which  says  that  if  a
 former  MP  has  got  some  income  per
 year  he  should  not  get  this  king  of
 facilitiy  of  pension.  That  is  a  good
 proposal  which  Government  should
 accept.  If  suh  a  person  is  having
 certain  income,  he  should  not  be  given
 this  pension.

 When  Himachal  Pradesh  Assembly
 passed  a  legislation  in  7978  to  give
 pension  to  former  MLAs.,  and  when
 the  Maharashtra  Vidhan  Sabha  at
 about  the  same  time  was  in  the
 process  of  having  this  consideration
 and  Mr.  A.  R.  Antulay,  the  present
 Secretary  of  the  Congress  was  in
 charge  of  this  thing  when  the
 Vidhan  Sabha  wag  considering  this
 matter,  -at  that  time  in  ‘1978,  I  invited
 the  attention  of  the  hon.  Prime  Minis-
 ter  when  I  wrote  to  her  two  letters  on
 i8th  February,  973  and  again  on
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 2h  February,  ह: // जि  I  would  only
 quote  a  few  lines.  I  said:

 “the  Members  of  the  Himachal
 Pradesh  Vidhan  Sabhe  have,  I
 understand,  passed  recently  a  Bill
 entitling  all  past,  present  and  future
 MLAs  of  that  State  to  the  benefit
 of  receiving  life  pension.  On  the

 face  of  if,  this  is  an  extra-ordinary
 step.  Ty  true,  it  is  wrong  in  ethics
 and  improper  in  law.  I  cannot
 understand  how  elected  members  in
 their  capacities  as  people's  chosen
 representatives,  go  about  providing
 for  their  future  in  such  a  manner.
 I  am  sure,  you  will  share  my  dis-
 gust  with  such  a  piece  of  legislation
 which  is  both  unusual  ang  unfor-
 tunate.

 Educated  and  enlightened  public
 opinion  in  the  country  has  naturally
 and  rightly  reacteq  sharply  against
 such  a  provision  of  life  pension  for
 the  retired  or  defeated  legislators.
 I  expect  and  trust  that  you  will  give
 the  lead  in  the  matter  by  publicly
 discouraging  and  denouncing  such
 steps  taken  by  our  legislators,

 I  am  sure  you  will  personally  look
 into  this  matter  with  a  view  to  dis-
 couraging  such  legislation  by  the
 state  Assemblies  ang  even  by
 Parliament.’

 Sir,  the  hon.  Prime  Minister  replied
 personally  to  these  two  letters  on
 March  2,  9783  and  this  is  what  she
 wrote  to  me:

 प्‌  have  your  letters  regarding
 pension  for  the  Himachal  Pradesh
 M.L.As,  The  point  is  well  taken
 It  is  difficult  to  justify  such  a  law
 at  a  time  when  there  is  need  for
 utmost  economy  and  austerity.”

 Therefore,  I  am  asking  as  to  what
 had  happened  between  7973  and  976
 which  does  now  justify  this  kind  of
 pension  provision  to  Members  of
 Parliament.

 Then,  rhy  next  point  {is  this.  My
 esteemed  friend,  Shri  Raghu  Remaiah
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 quoted  a  number  of  countries.  And
 Shri  Indrajit  Gupta  rightly  said  that
 most  of  them  are  the  prosperous
 countries  who  can  afford  tt.  Apart
 from  that,  the  Minister  only  quoted
 half  the  facts.  When  he  quoted  thuse
 countries  where  pension  provisions
 are  available,  he  should  have  also
 quoted  further  facts  that  there  are
 two  kinds  of  schemes  obtaining—~
 Members  who  are  actually  Members
 for  the  time  being  in  the  House—
 Upper  or  Lower—and  they  contribute
 voluntarily  to  a  particular  fung  and
 then  when  they  ceased  to  be  Members,
 they  then  got  a  certain  benefit.  Alter-
 nately,  there  are  schemes  of  outright
 pension.  Further,  the  Minister  did  not
 tell  the  House  that  in  most  of  the
 countries,  the  amount  of  pension  was
 available  to  Members  of  Parliament
 who  had  put  in  at  least  two  terms
 meaning  thereby  eight  to  ten  years.
 And,  what  is  more  important  is  the
 agélimit  which  was  ranging  between
 fiftyfive  and  sixty,  or  onwards.  So,

 one  can  understang  if  a  person  has
 put  in  at  least  two  terms—8  or  70
 years—as  a  Parliamentary  representa-
 tive.  But,  when  he  has  reached  the
 age  of  fiftyfive  or  sixty  years,  he  can-
 not  be  an  active  worker  and,  in  that
 case,  a  pension  may  be  given.  But
 what  is  the  point  in  giving  pension  to
 those  who  have  one  term  of  five
 complete  years?  Is  that  person  eligible
 for  getting  it?  But,  then,  perhaps,
 had  there  not  been  this  concession,
 ang  consideration,  the  present  Lok
 Sabha  may  not  have  passed  this!  I
 do  not  know!  f

 Anyway,  my  point  is  that  it  is  not
 really  fair  to  us  when  you  gay  that
 other  countries  have  it.  Other  coun-
 tries  have  it  on  those  lines  which
 I  just  now  indicated,  and  not  generally
 for  even  a  short-term—one  term  of
 four  or  five  years  or  whatever  the
 period  or  whatever  be  the  constitu-
 tional  requirement  and  whatever  be
 the  agelimit.  Suppose  in  our  Parlia-
 ment,  a  Member  becomes  a  Member
 at  the  age  of  twenty-five.  And  suppose
 he  hag  8  five  years’  term  only.  Then
 at  the  age  of  thirty,  he  starts  drawing
 his  pension!  Is  that  the  idea  of  8
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 “pension?  Is  it  right  ang  proper?  If
 “you  want  to  give  pension,  at  least  you
 ‘do  it  in  such  4  way  that  you  say  that

 “lhe  hag  served  Parliament  for  a  certain
 wumber  of  “years—say  two  terms,
 ‘minimum  of  ten  years—to  get  the  pen-
 ‘sion,  or  you  say  at  the  age  of  55,

 ~swhichever  is  earlier.  Suppose  he  has
 put  in  one  term  but  he  has  reached

 “the  age  of  55  or  sixty  or  whatever  the
 age  limit  that  is  fixed.  I  ean  under-

 ~stand  that  at  the  old  age,  he  cannot
 ‘function  effectively  outside.  My
 ‘argument  further  is  in  opposition  to
 ‘another  point.  ह  want::to-say  one
 thing.  (Interruptions).  A  pension
 is  to  be  given  to  an  ex-M.P.  But  if

 “he  was  a  Member  of  the  Fourth  Lok
 “Sabha  between  967  ang  97i—he  will
 ‘mot  get  it.  Why  do  you  deny  this
 ‘privilege  of  having  the  pension  to  him?

 “OF  course,  I  oppose  the  whole  idea  of
 “pension  in  the  way  you  are  bring-
 ing  in  this  Bill.  So,  I  do  not  want

 ‘to  go  into  details  at  this  stage.
 All  I  want  to  repeat  is  that  this  is  not

 “the  time  to  bring  this  kind  of  legisla-
 “tion  at  this  particular  juncture  and
 “time  when  public  criticisims  are  not
 available  to  us.

 One  more  point  and  I  have  done.
 Shri  Raghu  Ramaiah  mentioned  about
 One  aspect  of  the  Bill.  The  present
 practice  is  that  unless  a  newly  elected
 Member  takes  the  oath  in  the  House,

 he  cannot  get  any  salary.  Sometimes
 -it  does  happen  that  he  may  have  been
 elected,  but  the  House  may  not  meet
 for  four  or  six  weeks.  ‘Then,  in  that

 -~gase,  what  has  to  be  done?  I  suggest
 .for  the  consideration  of  the  House
 whether  we  cannot  follow  the  practice

 in  the  House  of  Commons.

 In  the  House  of  Commons,  the
 mractice  is  that  when  a  Member  is
 elected  in  a  by-election,  because  this

 AJmappeng  naturally  only  in  a  by-elec-
 fion,  or  at  any  time,  when  a  new

 ‘Member  is  elected,  when  the  House  is
 not  in  session,  then  according  to  their
 Practice,  a  Member  who  is  immediately
 seclareq  elected  by  the  Returning

 «Officer  becomes  entitled  to  receiving
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 his  salary  from  the  day  of  the  declara-
 tion  of  his  election.  (Interruptions).
 He  is  not  given  that  salary  until  he
 has  taken  the  oath  on  the  floor  of  the
 House.  In  the  House  of  Commons  the
 practice  thus  is  that  the  salary  is  not
 payable  until  he  has  taken  the  oath.
 But,  it  is  due  to  him  from  the  date
 of  the  election.  Why  do  I  say  all  this?
 It.  is  because  the  Members  who  have
 been  Members  of  the  first  and  sub-
 sequent  Lok  Sabhas.  will  recall  that,
 consistently  the  Chair  has  ruled  in
 this  House  that  a  Member  of  the  Lok
 Sabha  must  take  the  oath  on  the
 Floor  of  the  House  and  then  only  he
 gets  the  salary  and  other  privileges
 and  benefits.  There  have  been  certain
 forceful  arguments  behind  this  prac-
 tice.  So,  if  you  want  a  member  to
 start  getting  salary  from  the  date  he
 is  elected,  I  would  like  to  gay  that  let
 him  be  paid  from  that  date  but  the
 actual  salary  should  become  payable
 only  after  he  takes  oath  on  the  Floor
 of  the  House.

 श्री  जाम्बवन्त  घोड़े  :  (नागपुर)  :  अध्यक्ष

 महोदय,  सदन  के  सामने  संसद सदस्यों  के  वेतन
 भत  और  पेंशन  का  जो  विधेयक  आया  है
 उससे  एक  अजीब  वातावरण  इस  सदन  में
 और  देश  में  फ़ैला  हुआ  है।  इस  मामले  में
 पेटीशनर  भी  हम  हैं  और  जज  भी  हम  हैं।
 जिस  समय  देश  के  कई  मामले  हम  को  जज

 करने  हैं;  देश  में  कई  ऐसी  बातें  हैं  जिनको

 हमें  देखना  है  उस  समय  हम  अपने  ही  सामने

 एक  पेटीशन  दाखिल  करते  हैं  और  उस  पर
 विचार  करने  के  लिए  जज  बन  कर  बैठते

 है।  राज  हम  एक  पेटीशनर  और  बजे--

 दोनों  की  भूमिका  अदा  कर  रहे  है।  ऐसी
 अवस्था  में  हमारे  ऊपर  एक  बहुत  बड़ी
 जिम्मेदारी  आती  है।  यह  जो  विधेयक  इस
 सदन  में  लाया  गया  है;  उसके  पीछे  की  भावना
 मैं  समझता  हु'  पवित्र  हो  सकती  है  लेकिन
 जिस  समय  स्वतन्त्रता  संग्राम  के  सेनानियों  को

 हम  अभी  तक  पेंशन  नहीं  दे  सके  हैं,  आज  भी

 कई  स्वतन्त्रता  संग्राम  के  सेनानी  हैं  जिनको
 6  महीने  से  कम  की  सज़ा  हुईं  थी  शौर  भ्र भी  तक
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 उसकी  हमने  एक्शन  नहीँ  ह्प्त्ी  विक्का में में

 उपस्थित  करते  हैं  पोरें दस  4  फिकर
 करते  है--इस  बात  पर  देश  मंस्थीरेता

 से  विचार  करेगी  t  इसे  देते  की  जांदी  की

 लड़ाई  में  कई  लौंग  धपने  1... |  से  1. ह  कई
 लोग  भव जवार ों  के  जरिए  से  लडें  नेताजी

 सुभाष  चर  बोस  कौर  सबकी  ध्राजाद  हिन्द
 फौजें  इस  देश  की  आजादी  के  लिए  इस  देश

 में  दौर  इस  देश  के  बाहर  जाकर  लड़ी
 आजाद  हिन्द  फ़ौज  की  झांसी  की  रानी

 रेजिमेट  में  पहली  बार  इस  देश  की  महिलायें
 लगीं  और  बड़ी  वीरता  से  लड़ी  लेकिन  राज

 हम  शॉं सी  की  रानी  रेजिमेंट  को  कोई  पेंशन

 देने  में  असमर्थ है ंहैं  उनको  पेंशन  देनी  है  मा  नहीं---
 इस  बात  पर  हमने  गौर  नहीं  किया  है।
 जो  रेजिमेंट  नेता  जी  के  नेतृत्व  म ेलगी  उसको

 पेंशन  देने  का  विचार  हम  करते  तो  मैं  समझ

 सकता  था  लेकिन  हम  खुद  पेटीशन र्स  बनकर

 और  जज  बन  कर  उस  पर  विचार  कर

 रहे हैं।  संसद  में  कई  ऐसे  सदस्य  है  जिन्होंने
 डरपना  जीवन  राजनीति  शौर  समाज  के  लिए
 न्योछावर  कर  दिया  जिन्होंने  झपना  सारा

 जीवन  लोक  सेवा  के  लिए  लगा  दिया।
 उन  के  लिये  ऐसी  पेंशन  का  प्रोविजन  करना

 जरूरी  हैं।

 जिन  के  पास  कोई  झाधथिक  लोत  नही  है
 जिन  का  कोई  कारोबार  नही  है  कोई  व्यवस्था

 नही  है.  जिन  के  पास  कोई  जमीन  नही  है--
 ऐसे  लोग  भी  इस  सदन  में  काफ़ी  संध्या  मे

 है--उन  के  लिये  यह  प्राचीन  ठीक  है
 लेकिन  श्ञाप  को  पता  होता  हमारे  सदन  में
 ऐसे  भोग  भी  बहुत  बडी  सख्या  में  हैं  जिम  के

 पास  ब्वाय  के  शा धन हैं हैं  जो  इनकम  टैक्स  देते

 हैं  लैण्ड-कार्ड  है  अदाकार  है  बह  बड़े  सोनी-

 पति हैं  ऐसे  भी  जोन  हैं  थो  इनकम  टैक्स  की
 चोरी  करते  §  गस्तर  2  का  रजिस्टर  भी

 रखते  हैं  राजे  बौर  परह्टारांजे  है  ऐसे  लोग  इस
 सकते के  दोनों  [... ड  &  |  | 0  शोबों  की
 भी  ह...  ह. ड  |...  हैं--तो  |  1. .4  तक

 s&

 मुनासिब  है.  &  समझती  है  कि  इस  क्
 को  इस  पर  ग्रंम्भीरतों  से  विचार  करना
 चाहिये।

 संसद  सदस्यों  के  वेतन  या  पेंशन  के  नाम
 से  जी  बिल  यहां  लाया  गया  हैं--मैं  समझता

 हूं  कि  इस  का  ड्राइविंग  ठीक  तरह से  नही  सभा
 है।  वास्तव  में  इस  का  ड्ञपिटग  हमारी
 ब्यूरोक्रेसी  मशीनरी  नें  विया  है--हसी
 लिये  उन्होंने  “पैशन”  शब्द  का  इस्तेमाल
 किया  है।  मैं  समझता  हूं  पेंशन  शब्द  का
 इस्तेमाल  हमारे  सदन  कौ  गरिमा  के  अनुरूप
 नही  है  यह  हमारी  इज्जत  को  बहाना  नहीं  है
 बल्कि  घटाता  है।  मैं  चाहता  हूं  कि  इस  शब्द
 को  निकाल  देना  चाहिये  कौर  इस  की  जगह
 ऐसे  शब्द  का  इस्तेमाल  करना  चाहिये  जिससे
 हमारी  इज्जत  बढ़  सके।  संसद  सदस्यों  को
 पेंशन  देकर  एक  तरह  से  बाप  उन  की  बेइज्जती
 कर  रहे  है।  शाप  व्रानरेरियम'  शब्द  रख
 सकते  हैं।

 अध्यक्ष  महोदय  :  सेवा
 सकते  है।  दि

 श्री  जाम्बुक्‍न्‍्त  बोदे :  ठेका-वृत्ति  कह
 सकते  हैं  “मान-धन'  कह  सबते  है  “माना”
 कह  सकते  हैं।

 झिझक  महोदय:  मेरा  यही  ग्रनुरोध  है  कि
 एक  तो  इस  का  शीर्षक  बदलना  चाहिये
 दूसरे जो  इनकम  टैक्स  देते  हैं  जो  ज़मीदार  हैं
 बड़े  बड़े  उद्योगपति  है--उन  को  इस  से
 वंचित  करना  चाहिये  उन  को  यह  नही  देना

 चाहिये  i  इसके  सिलसिले  में  कुछ  धमेण्डमें-

 टस  भी  हैं---मे  उत  समय  भो  उन  पर  बोलना  १

 अध्यक्ष  महोदय  :  शी  रामावतार  शास्त्री  |

 शी  रामावतार  धज्जी  :  श्रीफल  महोदय  :
 SHRI  PRIYA  RANJAN  DAS

 MUNSE  (Caleutta-South):  Freedom
 fighters’  pension  should  not  he  below
 MPs.

 Sbri  Raghy

 पत्ती  कह

 MB,  SPEAKER:
 Rarfistah  wanted  td  sey  stbmething?
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 SHRI  Ke  RAGHY  :  :-RAMAITAR:  .  {
 just.  wanted  to  say  that  after  the

 “hon.  Members’s  speech,  I  may  be  cal-
 ‘led  for  one  minute  and  then  after  the
 lunch  recess  it  can  go  on.

 MR:  SPEAKER:  You  can  speak  now
 ‘for  a  minute.

 SHRI  K.  RAGHU  RAMAIAH:  May
 ‘T  reply?

 MR.  SPEAKER:  Not  reply.  You
 ‘wanted  to  say  something  before
 ‘Junch.  The  hon,  Minister.

 SHRI  K.  RAGHU  RAMAIAH:  AmI
 scalled  upon  to  reply  to  the  debate
 “now?

 MR.  SPEAKER:  No,  no.  There  are
 ‘two  more  Members.  Do  you  want  to
 Bay  semething  now?

 SHRI  K.  RAGHU  RAMAIAH:  You
 May  call  me  after  they  have  spoken.

 MR.  SPEAKER:  |  think  it  is  about
 ‘lunch  time  now.  The  hon.  Member
 *will  continue  after  Junch.
 3  hrs.

 *
 The  Lok  Sabha  adjourned  for

 Lunch  till  Fourteen  of  the  Clock.

 ‘The  Lok  Sabha  re-assembled  after
 Lunch  at  three  minutes  past  Fourteen

 “of  the  Clock.

 Mr.  Deputy-SPEAKER  in  the  Chair).

 ‘SALARIES  AND:  ALLOWANCES  OF
 MEMBERS  OF  PARLIAMENT

 ;  (AMENDMENT)  BILL—contd.

 et  रामा बं तार  शास्त्री  :  (पटना):
 उपाध्यक्ष  जी,  संसद्  सदस्यों  के  .वेतन,  कौर
 तता  संम्बन्धी  संशोधन  विधेयक  पर..  मैंने..
 खो कम सत  जानने  के  लिये  एक  संसोधन  आपके  -
 सिने  बेसबूत  कियां  था।-मैं  प्रारम्भ  में  ही

 न्य  कह  दूं  कि
 मैं

 इस  प्रस्ताव को  पेल  नहीं  करना

 न्वाहतों  लेकिन  एक,  दी  बात  जरूर  कहना'
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 चाहूँगा।  इस  विधेयक  को...  इक  ont  में  .
 3६  तारीख  -को  सन,  का.  मंदी  हे.  पेश.
 किया  जिसका  नाम  असेसरीज  जौर  प्रग्नाउस्तेड

 साफ  मेयर  माफ  पा खिया सेंट सर्मेंडमेंट  चिल,
 976  है।  इन्होंने  इसकी.चोषणा  इस  ,सदन-
 में 27  तारीख़  को  की  थी  घौर  रहा  था  कि...
 इस  तरह  का  विज  सदन  .में  पेश  होगा,  बौर...
 यह  भी  कहा  था  कि  एमपी. लोग  पेंशन,
 पायेंगे  ।  तमाम  देश  के-भद्धबारों  में  ऊपर  कि
 एमपी ०  पेंशन  बिल  टेक्स्ट  वीक,  एम  ०पीज ०
 पेंशन  बिल  शौर्टली।.  तमाम  झद्धबारों.  में

 इस  प्रकार  की  बातें  छपी  ।  मेरे  पास  दिल्ली  में
 मेरे  डेरे  पर  लोग  जाये,  कल.  पटना  में  लोग
 मेरे  पास  बाये  शौर  कहने  लगे.  कि  क्‍या

 एम०पी०  लोग  तनब्वाहू  भी  लेंगे  और  पेंशन
 भी  लेंगे।  तो  मैंने  उन्हें  बताया  कि  नहीं  यह
 बिल  ऐक्स  एमपी  के  लिये  हैं।  जो  बात
 शाप  ने  इस  के  उद्देश्य  में  बतायी  है  उसमें
 धाप  ने  जरूर  ऐसा  कहा  है  इस  बिल  के
 स्टेटमेंट  शाम  प्रोजेक्ट्स  एंड  रोज.  में

 कहा  गया  है:  'प्राविधान  च्  आइसो  बियंग
 मेड  एन टाइट लिंग  एक्स-मैम्बर्स  .साफ़
 पालियामेंट  दु  पेन्शन”।  यह  तो  ठीक  लिखा
 गया  है,  लेकिन  सं  पद्‌-कार्य  मंत्री  को  यह  कहने
 का  अधिकार  नहीं  था  कि  एमपी  को
 पेन्शन  देने  के  सम्बन्ध  में  एक  बिल  लाया
 जा  रहा  है।  उन्होंने  ऐसा  क्‍यों  कहा  ?
 मैंने  उसी  दिन  स्पीकर  को  लिखा।  स्पो कर  ने

 कहा  कि  वहू  इसको  ब्रीच  आफ़  प्रीतिभोज  के
 प्रस्तुत  स्वीकार  नहीं  करेंगे।  लेकिन  उन्होंने
 कहा  कि  मैं  इस  सवाल  को  उठा  सकता  हूं  -

 इस  सम्बन्ध  में  झाम  लोगों  में  जो
 ग्र लत फ़हमी  फली  है,  मंत्री  महोदय  को  उसका!
 नि शंकरण  करना  चाहिए  था।  ऐसा  न  करके
 उन्होंने  तमाम  संतू-सदरुषों  की  प्रतिष्ठा  पर
 भांग  लाई  है,  जो  शुनाध्रिद-नहीों  है  q

 स्टेटमेंट  .में  बताया  गया  है.  कि  संसद:
 सदस्यों के.  वेतन  छोर  भयो  |... 1 ह  समस्त
 समिति  को  सिफ़ारिशों  ह... ड  सेंट
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 _विधेयक  लाया  गया  है।  मंत्री  महोदय  ने

 -कहा  है  कि  यह  उस.  संचिति  की  सर्व-सम्मत

 सिक्राशिश  है।  उनको  बताना  चाहिए  कि

 उस  समिति में  कौन  सदस्य  ये  कौर  वे  किस-किस
 शल  से  सम्बन्धित  के,  ताकि  इस  सदन  कौर

 झाम  जनता  को  यह  मालूम  हो  जाये  कि  स्थिति
 क्या  है।  हो  सकता  है  कि  ऐसे  भी  सदस्य  हीं,
 जिन्होंने  समिति  में  इसका  समर्थन  किया  दो
 और  यहां  इसका  विरोध  कर  रहे  हों।

 एक  भारतीय  सिस्टर:  भाप  भी  तो  उसके
 अम्बर  थे

 aft  रामावतार  झा स्त्री:  जब  तक  में
 उसका  मेम्बर  था,  तब  तक  मैंने  कभी  इसका
 समर्थन  नहीं  किया

 उस  समिति  के  पुराने  अध्यक्ष,  श्री  राम

 सहाय  पांडे  ,  यहां  मौजूद  है।  वह  बोले  नहीं  हैं  t

 इस  लिए  मंत्री  महोदय  मेहरबानी  करके  इस
 सदन  कौर  देश  को  बतायें  कि  दत्त  समिति  में
 कौन  कौन  सदस्य  थे।  इस  विधेयक  को

 तुम  पीज़०  पेन्शन  बिल  कह  कर  मंत्री  महोदय
 ने  ग्राम  जनता  में  बहुत  गलतफहमी  पैदा  कर
 दी  है।  वास्तव  में  एम०  पोज़ ०  को  पेन्शन  नही
 मिल  रही  है,  बल्कि  भूतपूर्व  संसद्-सदस्यों  को
 मिल  रही  है  ny

 जैसा  कि  मैंने  प्रारम्भ  में  कहा  है,  झपने
 जिस  संशोधन  के  जरिये  मैंने  इस  विधेयक  के
 बारे  में  लोकमत  जानने  की  मांग  की  है,  मैं
 उसको  प्रेस  नहीं  करता  हूं।

 SHRI  EBRAHIM  SULAIMAN
 SAIT  (Kozhikode):  Mr  Deputy-Spea-
 ker,  ४  rise  in  this  House  not  to  oppose
 this  Salaries  and  Allowances  of  Mem-
 bers  of  Parliament  (Amendment)
 Bit.  I  honestly  fee]  that  while  I  do
 ‘Bo,  I  am  doing  noth  uncharitable,
 ang  I  also  feel  that  I  am  not  sup-
 porting  a  wrong  cause  or  a  wrong

 idéa.  As  far  ag  the  timing  of  the  Bill
 ‘céncerned,  it  nay  be  a  wrong  tim-

 ing.  The  BM  might  algo  have  a  ‘lot  of

 Bill
 comings.  But  I  do  fee]  that  there

 is  a  general  consensus  in  the  House
 about  the  principle  of  giving  pension
 to  Members  of  Parliament.  There  is
 a  slight  misunderstanding  and  so
 people  say  that  we  are  giving  some-
 thing  to  ourselves.  This  I  feel,  is  not
 @  fact.  We  are  approving  of  pension
 to  those  Members  of  Parliament  who
 have  already  retired.  Maybe  we  will
 get  the  benefit  of  it  later  but  we  are
 not  doing  anything  for  ourselves  as
 We  are  sitting  Members,

 One  thing  is  very  clear.  There  are
 hundreds  of  retireg  M.  Ps.  in  this
 country  who  are  really  in  very  diffi-
 cult  circumstances  today.  Most  of
 them  spent  the  best  part  of  their  lives
 in  either  the  Lok  Sabha  or  the  Rajya
 Sabha  or  in  both,  and  after  retirement
 they  are  really  today  in  difficult
 circumstances.  I  do  not  imagine  all
 the  Members  who  are  well-to-do
 after  retirement.  Maybe  there  are
 some  who  have  industries  to  com-
 mand,  and  big  business  houses  to
 manage.  But  generally  it  is  not  the
 case.  Thercfore,  those  who  have  re-
 tired  from  Parliament  and  are  really
 in  @ifficult  circumstances  must  be
 given  this  pension.  Therefore,  I  say
 that  as  far  as  the  principle  is  con-
 cerned,  there  is  a  genera]  consensus
 in  this  House,  and  this  measure  will
 be  welcomed  by  thousands  who  have
 retired  fiom  Parliament.

 We  say  so  much  about  pension.
 What,  after  all,  ig  the  amount
 involved  in  it?  [  feel  that  not
 More  than  Rs.  |  crore  is  involved.
 There  are  very  few  Members  who
 have  retired  and  who  are  going  to  be
 benefited  by  this  scheme.  On  the
 whole,  I  sm  told  there  will  be  2,211,
 persons,  retired  M.  Ps,,  who  are  going
 to  be  benefited  by  this  scheme.  I.
 can  give  you  the  break-up.  As  far  as
 the  Lok  Sabha  is  concerned,  those
 who  retireg  after  one  term  number  is
 1,509;  those  who  retired  after  two
 terms  are  180;  those  who  retired  after
 more  than  two  terns.  are  83;  total:
 ‘Ln,  As  far  aa  the  Rajya  Sabha  ix
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 concerned,  those  who  retired  after
 one  term  are  297;  those  who  retired
 after  two  terms  the  number  is  116;
 those  who  retired  after  more  than
 two  terms  are,just  26;  total;  439.  so,
 there  are  not  thousands.  There  are
 just  2,2ll  persons  in  a  population  cf
 60  crores,  and  ag  many  of  them  are
 in  difficult  circumstances,  it  is  just
 and  fair  that  they  must  be  given  this
 pension.

 It  has  been  pointed  out  here  that
 the  freedom  fighters  are  getting  much
 less.  Definitely  what  the  freedom
 fighters  are  getting  is  less,  they  should
 be  given  much  more.  There  cannot

 be  any  argument  about  it.  The  free-
 dom  fighters  have  really  sacrificed
 much  for  the  freedom  of  this  country.
 We  must  have  great  respect  for
 them,  and  definitely  they  deserve
 much  more  than  what  they  are  get-
 ting  now.  It  has  been  pointed  out  by
 our  learned  friend  Shri  Indrajit
 Gupta  that  freedom  fighters  who  have
 an  income  of  Rs.  5,000  from  other
 sources  are  not  entitled  to  get  any-
 thing.  This  is  wrong.  Those  who
 have  some  income  must  also  get  this
 pension  as  far  as  the  freedom  fighters
 are  concerned,

 I  have  mentioned  that  there  are
 shortcomings  in  the  Bill.  For  exam-
 ple,  it  has  been  pointed  out  that
 Members  of  the  Fourth  Lok  Sabha
 are  not  covereq  by  the  provisions  of
 the  Bill  because  they  had  not  com-
 pleted  five  years.  For  such  a  situation
 the  Members  cof  the  Fourth  Lok
 Sabha  are  not  really  responsible,  It
 is  not  their  fault  that  Parliament
 was  dissolved  before  completing  its
 full  term  of  five  years.  Therefore,
 consideration  should  be  given  to
 those  who  were  Members  of  the
 Fourth  Lok  Sabha,  and  they  must
 also  get  the  benefit  of  this  pension
 scheme.

 The  “most  important  thing  is  the
 railway  pass.  It  is  not  being  given  to
 retired  M.Ps.  Once  in  a  way  the  re-

 tired  members  would  like  to  come  |
 to  Delhi  to  participate  in  the  Inde-  +
 pendence  Day  or  Republic  Day  cele-  «
 brations,  At  least  a  restricted  railway
 pass  should  be  given  to  them,  allow-
 ing  them  to  travel  20  to  25  thousand
 kilometres  a  year.  This  is  very  much
 essential.  Such  a  thing  should  be

 done.  I  feei,  this  is  very  important.

 Before  I  conclude,  I  want  to  say
 a  word  about  Mr.  R.  S.  Pandey.  I
 feel,  all  Members  should  appreciate
 the  great  pains  that  Mr.  Pandey  has
 taken  in  getting  this  Pension  Bill
 presented  before  the  House.  He  has  4
 worked  consistently  for  days  to-
 gether,  for  months  together,  some-
 times  day  and  night,  as  Mr.  Indrajit
 Gupta  has  said,  Therefore,  he  de-

 | serves  all  the  credit  and  also  grati-
 tude.

 AN  HON.  MEMBER:  Pandit  D.
 N.  Tiwary  mooted  the  idea.

 SHRI  EBRAHIM  SULAIMAN
 SAIT;  Yes.  Both  Pandit  D.  N.  Tiwary
 and  Mr.  Pandey  have  worked  very
 hard  to  bring  this  Bill  before  the
 House.  We  all  appreciate  the  work
 done  by  both  cf  them.  I  hope,  the
 House  will  approve  this  measure  and
 at  the  same  time,  the  Minister  will
 try  to  rectify  the  defects  that  are
 there  in  the  Bill.  About  the  railway
 pass,  which  is  most  essential  I  hope,
 the  Minister  wil]  consider  it  favour-
 ably.  It  is  so  much  essential  for
 the  retired  Members  of  Parliament
 that  it  is  a  must  and  must  be  given
 under  any  circumstances.

 SHRI  PARIPOORNANAND  PAI-
 NULI  (Tehri-Garhwal):  I  am  _  not
 going  to  make  a  speech.  I  want  to
 ask  ६  few  questions.

 I  wotld  like  to  know  from  the  Mi-
 nister  of  Parliament  Affairs  whe
 ther  he  is  going  to  make  a  provision
 in  this  Bill  about  those  Members  of
 Parliament  or  ex-MPs  who  have
 opposed  this  Bill  or  who  go  not  want
 to  have  pension.  If  they  go  not  want
 to  have  any  pension,  let  them  do  so.
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 Secondly,  about  the  railway  pass,
 I  want  to  know  whether  he  is  going
 to  consider  that  or  not.

 Thirdly,  about  the  medical  facili-
 ties,  there  are,  very  few  places  where
 medical,  facilities  are  available.  Is  he
 going  to  provide  medical  facilities  in’
 the  Government  hospitals  as  in  other
 cases?

 Lastly,  I  want  to  know  whether  he
 is  going  to  debar  or  not  going  to  de-
 bar  those  ex-MPs  who  are  income-
 tax  payers  from  taking  pension.

 SHRI  R.  8.  PANDEY  rose—

 MR.  DEPUTY-SPEAKER:  Mr.
 Pandey,  you  have  got  a  full  measure
 of  praise  from  all  the  Members.  Are
 you  not  gatisfied  with  that?

 SHRI  R.  S,  PANDEY:  Mr.  Deputy-
 Speaker,  Sir,  as  far  as  the  credit  is
 concerned,  I  am  grateful  to  the  hon.
 Members  for  that....

 MR.  DEPUTY-SPEAKER:  No
 speech;  only  a  question.

 SHRI  R.  S.  PANDEY:  In  regard  to
 Members  of  Parliament  who  are  go-
 ing  to  get  the  pension,  supposing
 they  die,  I  want  to  know  whether
 their  widows  are  going  to  get  it.

 SHRI  N.  K.  P.  SALVE  (Betul):
 What  about  income-tax  on  the  pen-
 sion?  What  about  tram  journeys  for
 those  Members  of  Parliamen  who
 are  going  to  get  the  pension?  I  want
 to  know  whether  the  pension  is  going
 to  be  taxed.  Under  the  provisions  of
 the  Income-tax  Act,  the  pension  is
 deemed  to  be  salary.

 MR.  DEPUTY-SPEAKER:  It  is
 only  Rs.  500  a  month.  That  comes  to
 Rs.  6000  a  year.  It  is  far  below  the
 exemption  limit  of  Rs.  8000.

 SHRI  N.  K.  P.  SALVE:  If  it  is  re-
 ceived  by  those  who  are  likely  to
 pay  income-tax,  I  want  to  know
 whether  it  will  be  free  of  tax  or  not.
 7i0  LS—3.

 Bil
 What  about  train  journeys?  The

 Railway  Minister  is  agreeable.  I
 want  to  know,  when  he  is  making
 alterations  with  reference  to  the  air
 travel  rule,  why  does  he  not  make  a
 provision  that  the  Members  of  Par-
 lHiament  who  are  willing  to  pay  the
 difference  between  the  First  Class
 and  the  air  travel  are  made  entitled
 to  travel  by  air?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RA-
 MAIAH):  Mr.  Deputy-Speaker,  Sir,  I
 am  grateful  to  all  the  Members  of
 the  House  on  either  side  who  have
 spoken  as  well  as  those  who  have
 left  themselves  upspoken  for  the
 gracious  support  that  they  have  given
 to  this  Bill  directly  or  indirectly.

 Il  would  first  deal  with  the  points
 raised  by  the  first  speaker,  Mr.  Indra-
 jit  Gupta.  I  am  glad.  he  has  ad-
 mitted—coming  from  him,  it  goes  a
 long  way—that  Members  of  this  Par-
 liament  are  one  of  the  least  paid  in
 the  world.  It  is  a  fact.  But,  at  the
 same,  he  said  that  probably  this  was
 not  the  right  time  to  do  it.  In
 any  case,  I  think,  he  said  that  we
 should  not  vote  for  ourselves  things
 Tike  this,  May  I  ask,  if  we  do  not
 vote  for  ourselves,  who  will  vote  for
 us?  This  is  a  kind  of  modesty  which
 we,  Members  of  Parliament  have—
 if  I  may  be  allowed  the  liberty  of
 using  a  little  varied  expression,  it  is
 a  kind  of  complex  we,  Members  of
 Parliament  have—that,  whenever
 anything  touches  the  pension  or  sa-
 lary  or  allowance  of  Members  of
 Parliament,  some  Members  become
 very  touchy  and  say,  “No;  you  can-
 not  do  it;  people  will  think  other-
 wise”.  People  want  you  to  be  well
 paid  like  anybody  else;  people  want
 you  to  discharge  your  duties  effici-
 ently.  That  is  the  main  thing.  They
 want  you  to  be  paid  reasonably.
 After  all,  you  must  not  assume  that
 only  rich  people  become  Members  of
 Parliament.  There  are  many  Mem-
 bers  who  are  very  poor,  and  J  think,
 Mr,  Indrajit  Gupta  himself  was  kind
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 enough  to  say  that  there  are  many
 doctors  who  have  lost  their  practice
 by  coming  here,  there  are  many  law-
 yers  who  have  lost  their  practice  by
 coming  here,  there  are  many  politi-
 cians  who  have  lost  their  professions
 by  coming  here.  So,  this  is  a  whole-
 time  work.  One  has  to  give  up  every
 other  profession  and  come  here  and
 concentrate.  That  is  what  the  people
 want,  People,  certainly,  want  you  to
 live  respectably,  to  live  honestly,  to
 live  with  integrity.  How  can  a  poor
 Member  live  respectably  unless  he  is
 well  paid?  About  the  rich  people,
 what  you  pay  with  the  right  hand  is
 taken  away  by  the  left  hand,  by  way
 of  tax....

 SHRI  INDRAJIT  GUPTA:  The
 pension  ५8  for  ex-MPs;  it  is  not  for
 ourselves.

 SHRI  K.  RAGHU  RAMAIAH:  All
 ex-MPs  do  not  become  rich.  There
 are  many  ex-MPs  who  are  _  poor.
 There  may  be  rich  people,  but  the
 majority  of  them,  as  far  as  my  know-
 Jedge  goes,  are  poor  people;  they  are
 not  landlords  or  zamuindars  or,  as
 somebody  mentioned,  income-tax
 payers;  everybody  does  not  pay  in-
 come-tax,

 Anyhow,  I  appreciate  the  spirit  in
 which  Mr.  Indrajit  Gupta  has  plead-
 ed  for  the  common  man,  and  I  am
 also  pleading  for  the  common  man.
 That  is  why,  this  Bill  has  been
 brought  forward.

 One  of  the  points  Mr.  Iudrajit
 Gupta  made  was  that,  in  the  case  of
 freedom-fighters,  we  are  giving  them
 only  Rs.  200  per  month  whereas  the
 ex-MPs  will  be  getting  Rs.  500  per
 month.  Comparisons  are  always
 Odious,  and  more  so  in  this  case.  The
 House  will  recall  that  the  freedom-
 fighter’s  pension,  on  hig  death,  is
 payable  to  his  wife,  unmarried  dau-
 ghter  ang  so  on.  But  there  is  no  such
 provision  here,  Therefore,  you  can-
 not  compare  these  two.  In  the  ease
 of  freedom-fighters,  I  am  _  told,
 ‘depending  on  the  circumstances,  some
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 draw  even  Rs.  S00  per  month.
 Therefore,  let  us  not  compare  these
 two;  they  are  different.  The  snelogy
 does  not  apply  here.

 Mr.  Indrajit  Gupta  and  his  friends
 were  asking:  what  about  the  Mem-
 bers  of  the  1967—71  Lok  Sabha?  My
 great  sympathies  are  with  them;  we
 fully  sympathise  with  them.  There
 is  a  difficulty  here.  There  must  be  a
 limit  somewhere.  Even  in  the  case
 of  freedom-fighters,  the  normal  rule
 is  that  one  should  have  been  in  pri-
 son  for  six  months,  Then,  what  hap-
 pens  to  the  person  who  was  jn  the
 prison  for  three  months  only?  A  line
 must  be  drawn  somewhere.  Suppose-
 —Gog  save  this  country—in  the  year
 2,000  A.D.  Parliament  is  dissolved
 after  two  days,  then  what  happens?
 If  I  say  ‘for  a  term’  irrespective  of
 the  number  of  years,  that  means,  for
 two  days  also,  you  will  have  to  pay
 life-time  pension,  That  will  not
 happen  in  our  life  time  because  we
 are  Stabe,  we  are  elected  by  intelli-
 gent  people  and  we  continue  for  a
 long  time.  But  it  can  happen  theo-
 retically.  Therefore,  a  line  must  be
 drawn  somewhere.

 Mr.  Indrajit  Gupta  brought  the
 analogy  of  freedom-fighterg  and  said
 that,  in  their  case,  there  was  the  res~
 triction  about  ‘income  from  private
 sources  to  the  extent  of  Rs.  5,000  or
 more  per  annum.  That  analogy
 should  not  be  brought  here.  May  I
 say  that  this  is  taxable?  This  also
 answers  the  point  raised  by  Mr.  Sal-
 ve.  I  presume.  This  is  taxable.
 Therefore,  anybody  who  gets  a  high-
 er  income  practically  gets  nothing  or
 proportionately  only  a  small  amount
 because  it  goes  by  way  of  tax.

 I  do  not  want  to  comment  on
 freedom  fighter’s  pension.  I  am  not
 dealing  with  that  subject.  But  if  you
 ask  every  Member  to  give  a  certifi-
 cate,  I  would  like  to  point  out,  in-
 comes  keep  on  changing,  there  ig  a
 rise,  there  is  a  fall;  in  one  year  it  is
 Rs.  5,000,  in  the  next  year  it  may
 be  Rs,  10,000,  and  in  the  next  year
 year  it  may  be  zero  and  #0  on.
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 Now  are  we  to  go  on  changing  the
 pension?  There  is  no  fixity  about  the
 income.  What  is  more—what  is  the
 method  of  knowing  the  agricultural
 income?  At  least  businesg  people
 file  income-tax  returns  but  those  who
 depend  on  agriculture  do  not  file  any
 return.  Therefore,  there  is  no
 method  to  assess  their  income....

 SHRI  INDRAJIT  GUPTA:  They
 will  have  to  file  an  affidavit.

 SHRI  K.  RAGHU  RAMAIABH:  You
 want  us  to  file  an  affidavit  in  the  case
 of  election  expenses.  So,  let  us  be
 honest  about  it.  Let  us  know  in
 advance  what  we  get  and  what  we  do
 not  get  instead  of  depending  on  affi-
 davit  certificates  ang  all  that  sort  of
 things.

 Shri  Ramavatar  Shastri  was  touchy
 about  pension,  about  the  nomencla-
 ture.  I  hope  he  would  not  be  touchy
 when  he  eats  it.

 He  says  that  last  Friday  I  referred
 to  Members’  pension.  Everybody
 knows  that  pension  is  not  given  to
 one  who  is  a  sitting  member.  That  is
 ordinary  commonsense.  (Interrup-
 tions)  Apart  from  that,  please  lis-
 ten  to  what  is  in  the  uncorrected
 report,  not  the  corrected  report.
 Please  have  patience  to  reaq  it  if  you
 have  not  already  done.  It  says,  ‘I
 may  add  that  I  propose  to  introduce
 the  Pension  Bill.’  I  did  not  say
 Members’  Pension  Bill  and  it  is  com-
 monsense....  (Interruptions)  Even
 if  I  hag  said  it,  don't  you  call  ‘Gov-
 ernment  Servants’  Pension  Rules’?

 Do  you  say  ‘ex-Government  Servants’
 Pension  Rules’?  It  is  always  under-
 stood,  my  dear  friend....(Interrup-
 tions)  Pension  is  understood  to  be  a
 sum  of  money  payable  after  a  Gov-
 ernment  servant  or  a  Member  of
 Parliament  or  anybody  receiving  a
 Salary  or  remuneration  ceases  to  be
 such  and  ceases  to  receive  that  salary
 or  remuneration.  It  is  basic  common-
 sense.

 SHRI  VASANT  SATHE  (Akola):
 That  is  not  very  prominent  there.

 Bill
 SHRI  हू,  RAGHU  RAMAIAH:  Then,

 Sir,  Mr.  Mavalankar  raiseg  points  of
 nicety,  propriety,  vagaira,  vagaira;
 vagaria.  I  want  to  ask.  When  is  the
 appropriate  time?  J  want  to  know  from
 Mr.  Mavalankar.  When  is  that  aus-
 picious  hour  when  pension  can  be
 granted?  I  say  any  time  the  House
 decides,  and  the  House  is  deciding
 now....  (Interruptions)

 I  have  already  answered  the  point
 Mr.  Dhote  raised  about  Zamindars,

 industrialists  and  so  on.  I  do  not
 think  there  is  any  Zamindar  here.  If
 there  was  a  zamin,  that  has  been
 taken  away.  Then,  Sir,  industrialists
 are  liable  to  taxation.  This  will  be
 subject  to  taxation.  In  case  of  big
 landlords,  the  land  ceiling  has  come
 After  all,  shoulg  95  per  cent  of  the
 Members  suffer  because  of  the  5  per
 cent  well-to-do  people?

 Now,  a  few  points  have  been
 raised  on  this  side.  I  have  already
 answered  many  of  Mr.  Painuli’s
 points.  But  if  there  are  any  points
 which  remain  unanswered....  (In-
 terruptions)  I  will  come  to  that.  Be-
 fore  I  deal  with  Mr.  Painuli’s  nice
 point,  let  me  dispose  of  one  minor
 point  raised  by  Mr.  Salve.  Mr.  Salve
 said,  ‘Please  allow  First  Class  rail
 travel  to  be  converted  into  air  travel
 by  payment  of  the  difference.  May
 I  bring  it  to  the  notice  of  this  House
 and  to  the  notice  of  my  hon.  friend
 that  when  such  a  clause  was  intro-~
 duced  in  the  Fourth  Lok  Sabha,  if
 my  memory  is  correct,  Members  said,
 ‘No,  no,  no.  Rich  people  will  take
 advantage  of  it.  Please  delete  that
 clause.’  Therefore,  I  deleted  it.  Tnen,
 Sir,  I  want  notice  for  such  a
 change....  (Interruptions)

 Regarding  railway  pass,  somebody
 said  that  the  Railway  Minister  is
 agreeable.  Of  course,  the  Railway
 Minister  is  a  nice  man.  I  do  not  know;
 to  my  memory,  this  matter  has  not
 been  considered  by  Government  as  a
 whole,  but  anyhow,  I  am  not  saymg
 anything.  All  I  say  is,  let  us  take
 what  is  in  the  Bill.
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 Sir,  I  have  answered  all  the

 points.  (Interruptions)

 SHRI  N.  K.  P.  SALVE;  One  of  the
 wittiest  speeches  we  have  ever
 heard.

 SHRI  K.  RAGHU  RAMAIAH:  Mr.
 Painuli  is  very  anxious  to  know  why
 I  do  not  provide  here  that  those  who
 are  opposed  to  it,  will  not  get  the
 pension.  The  point  is  this.  The  public
 already  know  that  those  who  oppose
 and  consume  the  pension  are  not  very
 straight.  That  is  all.

 MR.  DEPUTY-SPEAKER:  If  I
 8९४०७  Shri  Ramavetar  Shastri  right-
 ly,  he  said  that  he  did  not  want  to
 press  his  amendment.

 SHRI  RAMAVATAR  SHASTRI:
 Yes  I  seek  leave  of  the  House  to
 withdraw  it.

 MR.  DEPUTY-SPEAKER:  Is  it  the
 pleasure  of  the  Hrnco  to  grant  leave
 to  Shrj  Ramavatar  Shastri  to  with-
 draw  his  amendments?

 SOME  HON.  MEMBERS:  Yes

 Amendment  No,  24  was,  by  leave,
 withdrawn.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bill  further  to  amend
 the  Salaries  and  Allowances  of
 Members  of  Parliament  Act,  ‘1954,
 be  taken  into  consideration.”

 The  moticn  was  adopted.

 MR.  DEPUTY-SPEAKER:  We  go
 to  clause-by-clause  consideration.
 Clause  2  hes  no  amendments.  The
 question  is:

 “That  Clause  2  stang  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 SEPTEMBER  I,  876  of  M.Ps.  (Amdt.e  72
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 Clause  3.—(Amendment  of  section  2

 MR,  DEPUTY-SPEAKER:  On
 Clause  3,  there  is  amendment  No.  35

 by  Mr.  Dhote.

 SHRI  JAMBUWANT  DHOTE;  I

 beg  to  move  amendment  No.  35,  8

 beg  to  move:

 Page  l,  line  0,—

 for  “Salary,  Allowances  end  Pen-
 sion”

 Substitute—

 “Gonorarium  and  Allowances”
 (35).
 MR.  DEPUTY-SPEAKER:  I  will

 put  amendment  No.  85  to  vote.

 Amendment  No.  35  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  clause  3  stand  part  of  the
 Bill”

 The  motion  was  adopted

 Clause  3  was  added  to  the  Bill.

 Clause  4--  (Amendment  of  section  2)

 Amendment  made;

 Page  1—

 for  clause  4,  substitute—

 “Amendment  of  section  2.

 4.  In  section  2  of  the  principal  Act,
 for  sub-clause  (b)  of  clause  (e),  the
 following  sub-clause  shall  be  substi-
 tuted,  namely:—

 ‘(b)  in  relation  to  a  new  mem-
 ber,—

 (i)  where  such  new  member  is
 a  member  of  the  Council  of  States
 elected  in  a  bienniel  election,  or
 nominated,  to  that  House,  the
 period  beginning  with  the  date  of
 publication  of  the  notification  in
 the  official  Gazette  notifying  his
 name  under  section  7  of  the
 Representation  of  the  People  Act,
 95  (43  of  95i);  or
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 (ii)  where  such  new  member
 is  a  member  of  the  House  of  the
 People  elected  in  a  general  elec-
 tion  held  for  the  purpose  of
 constituting  a  new  House  of  the
 People,  the  period  beginning  with
 the  date  of  publication  of  the
 notification  of  the  Election  Com-
 mission  under  section  73  of  the
 saig  Act;  or

 (iii)  where  such  new  member
 is  a  member  of  either  House  of
 Parliament  electeqg  in  a  bye-
 election  to  that  House  or  a  mem-
 ber  nominated  to  the  House  of
 the  People,  the  period  beginning
 with  the  date  of  his  election
 referred  to  in  section  67A  of  the
 said  Act  or,  ag  the  case  may  be,
 the  date  of  his  nomination,

 and  ending  with,  in  each  such  case,
 the  date  on  which  his  seat  becomes
 vacant.”  (42)

 (Shri  K.  Raghu  Ramaiah)

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  clause  4,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted

 Clause  4,  as  amended,  was  added  to
 the  Bill.

 Clause  5.-  -(Amendment  of  section  5)

 MR.  DEPUTY-SPEAKER:  There
 are  a  number  of  amendments  given
 notice  of  Shri  S.  N.  Singh—not  mov-
 ing—Nos.  3  and  4;  Shri  Tuna  Oraon—
 not  moving—No.  5;  Shri  Ramakrishna
 Reddy,  not  moving.

 4  I  will  come  to  Mr.  Tiwary’
 amendment  later  as  it  is  introductior
 of  new  clause.  Now,  Shri  Ramavata:
 Shastri.

 SHRI  RAMAVATAR  SHASTRI:  If
 move  amendment  No.  12,

 Bill
 I  beg  to  move:

 Page  2,  line  0,—

 after  “sessions”  insert—

 “and  during  the  period  of  two
 sessions  and  after”  (12)

 उपाध्यक्ष  जी,  मेरा  संशोधन  बहुत  ही
 मामूली  है  जिसे  सरकार  को  मान  लेना
 चाहिए।  तभी  व्यवस्था  इस  विधेयक  में
 की  जा  रही  है  कि  भ्रमर  हम  हवाई  जहाज़  पर
 जाने  की  पूरी  सुविधा  को  इस  सेशन  में
 इस्तेमाल  में  नहीं  लायें  कौर  एक  या  दो  बच
 गये  तो  उसको  हम  नेक्स्ट  सेशन  में  इस्तेमाल
 कर  सकते  हैं।  यह  व्यवस्था  इसमें  कर  रहे
 हैं।  मेरा  कहना  यह  है  कि  कभी-कभी  हम
 लोगों  के  सामने  इस  तरह  का  वक्‍त  झा  सकता
 है  कि  दो  सेशन  के  बीच  में  या  सेशन  के  तुरन्त
 बाद  जाने  भर  शाने  की  जरूरत  पड़े।  तो
 अगर  हमारा  कोटा  बाकी  है  तो  आप  हमको
 इजाजत  दीजिये  कि  हम  सेशन  के:  बीच  में  भी
 उसका  इस्तेमाल  कर  सकें।  लेकिन  साल  की
 कौन  भ्रापकी  रहे।  मैं  समझता  हूं  कि  यह  बहुत
 y  इन्नोसेट  संशोधन  है  इसे  आ्रापको  मान

 लेना  चाहिए।  ड्राप  ने  भ्र भी  कहा  कि  सदस्यों
 की  सुविधा  के  लिये  बहुत  सी  बातें  करते  है
 तो  इससे  सदस्यों  को  सुविधा  होगी  भ्र पना
 काम  करने  मे।  लेकिन  उनकी  सीमा  जो  है
 उससे  ज्यादा  न  दीजिये  ।  यही  मेरा  कहना  है।

 In  between  session  I  should  avail
 that.

 att  बसंत  साठे  अपोज़ीशन  की  एक  बाघ
 अच्छी  बात  मान  लेने  मे  कोई  हज  नहीं  है  ।

 It  is  a  good  thing  if  they  can  accept
 it.

 SHRI  K.  RAGHU  RAMAIAH:  87,
 I  have  already  explained  in  my  open-
 ing  speech  the  circumstances  under
 which  this  concession  of  four  air
 journeys  during  the  session  exceeding
 75  days  and  two  more  journeys  were
 allowed.  The  whole  spirit  of  it  was
 to  enable  the  Members  coming  from
 distant  places  Jike  the  East  of  India
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 or  the  South  of  India  or  msy  be  any
 part  of  India,  who  may  be  held  up
 here  for  such  a  long  time,  to  go  to
 their  constituency  ang  come  back.
 That  is  the  only  reason  why  this
 concession  is  given.

 So,  it  would  not  be  consistent  with
 that  thing  if  this  is  to  be  utilised
 between  the  sessions  also.  If  you
 want  such  a  facility,  that  is  a  diffe-
 rent  concession  altogether.  That  is
 a  matter  which  is  not  within  the
 scope  of  this  present  Bill.

 SHRI  VASANT  SATHE:  There  is
 not  much  of  &  principle  involved.
 This  is  just  to  go  to  his  constituency
 and  to  come  to  Delhi.  This  is  also
 important.  So,  why  don’t  you  accept
 hig  amendment  when  no  principle  as
 such  is  involved?

 SHRI  K.  RAGHU  RAMAIAH:  It
 is  quite  possible  that  a  Member  uti-
 lising  all  the  passes  in  the  inter-
 session  period  might  be  inconvenienc-
 ed  if  this  is  allowed  during  the  ses-
 sions.  (Interruptions)  So  let  us  take
 whet  is  given  in  the  Bill,  as  said.

 MR.  DEPUTY-SPEAKER:  I  shall
 now  put  the  amendment  moved  by
 Shri  Ramavatar  Shastri  to  the  vote
 of  the  House.

 Amendment  No.  2  was  put  and
 negatived,

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  Clause  5  stand  part  of  the
 Buy".

 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.

 New  Clause  5A

 MR.  DEPUTY-SPEAKER:  There
 are  amendments  by  Shri  D.  N.
 Tiwary  seeking  to  introduce  a  New
 Clause.  Do  you  want  to  move  that?

 SHRI  D.  N.  TIWARY  (Gopalganj):
 Yes,  Sir.  I  beg  to  move:

 “Page  2—
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 after  line  ws,  insert—

 ‘SA.  In  sectfon  6B  of  the  principal
 Act,  for  the  words  “the  spouse”
 the  words  “any  member  of  the
 family”  shal  be  substituted.”  (40)

 मेरा  संशोधन  बहुत  सिम्पल  है।  इस  कलाम  में
 मेम्बरों  को  यह  राइट  दिया  गया  है  कि  थे
 सेशन  के  दरमियान  एक  दफ़ा  अपने  स्पा उश
 को  ले  जायें  और  ले  जायें।  लेकिन  जिस
 सदस्यों  के  स्काउट  नहीं  हैं,  जैसे  श्री  इन्द्रजीत
 गीत,  वे  इस  सुविधा  से  मेहरूम  रहते  हैं।
 इस  सदन  में  पच्चीस  तीस  मेम्बर  ऐसे  हैं,
 जिनके  स्काउट  नहीं  हैं,  भौर  इस  लिए  व  इस
 फैसिलिटी  से  लाभ  नही  उठा  सकते  हैं।  यह
 डिसक्रिमिनेशन  होगा  A  इस  लिए  उनको  यह
 राइट  देना  चाहिए  कि  वे  अपने  किसी  मिली
 मेम्बर  को  ला  सकें  और  ले  जा  सकें।  इसमें
 गवर्नमेंट  का  कोई  अ्रतिरिक्‍त  खर्च  नही  होता
 है।  मेरे  संशोधन  का  लक्ष्य  यह  है  कि  तमाम
 मेम्बरों  को  यह  फैसिलिटी  दी  जाये  झर  किसी
 को  उससे  वंचित  न  किया  जाये  v

 SHRI  K.  RAGHU  RAMAIAH:  This
 is  a  suggestion  which  the  hon.  Mem-
 ber  has  made.  It  is  not  now  a  part
 of  the  Bill.  It  is  a  suggestion  which
 you  are  making.

 SHRI  D.  N.  TIWARY:  Kindly
 accept  this  amendment  when  it  is  in
 order.

 SHRI  K.  RAGHU  RAMAIAH:  Sir,
 Government  has  considered  many
 suggestions  to  the  one  made  by  the
 hon.  Member  just  now.  I  would  re-
 quest  the  hon.  Member  to  take  what
 is  given.

 SHRI  N.  K.  P.  SALVE:  You  sym-
 pathise  with  Member  like  Shri  Gupta
 who  00९8  not  have  a  spouse!

 SHRI  हू.  RAGHU  RAMAIAH:  I!
 do  it  on  other  grounds!

 MR.  DEPUTY-SPEAKER:
 put  his  amendment  to  the  vote.

 T  shall
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 SHRI  D.  N.  TIWARY:  ४  he  is  not
 wccepting  it,  I  shall  withdraw  it.

 MR.  DEPUTY-SPEAKER:  Does
 the  hon.  Member  have  the  pleasure
 of  the  House  to  withdraw  his  amend-
 ment?

 \
 SEVERAL  HON.  MEMBERS:  Yes,

 ir.

 The  amendment  was  by  leave,  with-
 drawn.

 Clause  6.—(Insertion  of  new  section
 6C.)

 MR.  DEPUTY-SPEAKER:  There
 are  amendments  by  Shri  E.  R.  Krish-
 nan.  He  is  not  here.  Shrj  Dhote,
 are  you  moving  your  amendments?

 SHRI  JAMBUWANT  DHOTE:  I
 beg  to  move:

 “Page  2,—

 for  lines  76  to  28  substitute—

 “6C.  Every  member  of  Parlia-
 ment  shall  be  entitled  to  travel  by
 road,  rail,  steamer  and  air  without
 any  restrictions  during  his  term
 and  thereafter  also”,  (36)

 MR.  DEPUTY-SPEAKER:  I  shall
 put  his  amendment  to  the  vote.  Or
 do  you  want  to  speak  on  this?

 श्री  जाबुंबंत  छोटे  :  प्रत्यक्ष  महोदय,
 संसद्‌  सदस्यों  को  पेंशन  देने  का  प्राविजन  इस
 विधेयक  के  द्वारा  कर  रहे  हैं।  उसी  वक्‍त  जो
 मेरी  भ्रमेंडमेंट  है वह  यह  बताती  है  कि  केवल
 पेंशन  नहीं,  बल्कि  उनके  आने-जाने  का  इंतजाम
 भी  होना  चाहिए  1  संसद  सदस्यों  को  जो  भी
 रेल,  सड़क  या  वायुयान  मार्ग  द्वारा  प्रो-जाने
 की  सुविधाएं  राज  दी  हैं,  जब  वे  एक्स-मेम्बर
 हो  जाते  हैं  उस  वक्‍त  भी  उनको  वे  सुविधाएं
 कायम  रहनी  चाहिएं  कौर  वह  वैसी  की  वैसी
 सुविधाएं  जो  राज  मेम्बर  श्राफ  पार्लियामेंट
 को  हैं,  उनके  एक्स-मेम्बर  हो  जाने  पर  उनके
 लिये  रहनी  चाहिए  यह  मेरी  प्रमेंडमेंट  है  t

 Bill
 SHRI  K.  RAGHU  RAMAIAH:  I

 am  not  accepting  the  amendment.

 MR.  DEPUTY-SPEAKER:  I  will
 put  the  amendment  to  the  vote  of
 the  House.

 Amendment  No.  36  was  put  and
 negatived,

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  Clause  6  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  6  was  added  to  the  Bill

 Clause  7—(Insertion  of  new  section
 8A.)

 SHRI  K.  RAGHU  RAMAIARH:  I
 beg  to  move:

 Page  2,—

 for  lines  34  to  42  substitute—

 “to  every  person  who  has  served
 for  a  period  of  five  years,  whether
 continuous  or  not,_—

 (i)  as  a  member  of  the  Council
 of  States;  or

 (ii)  as  a  member  of  the  House
 of  the  People;  or

 (iii)  partly  as  a  member  of  the
 Council  of  States  and  partly  as  a
 member  of  the  House  of  the
 People;  or

 (iv)  as  a  member  of  the  Provi-
 sional  Parliament;  or

 (v)  partly  as  a  member  of  the
 Provisional  Parliament  and—”
 qa

 Page  2,—

 After  line  5  insert—

 “Explanation—For  the  purpose
 of  clauses  (iv)  and  (v)  of  sub-
 section  (i)  “Provisional  Parlia-
 ment”  shall  include  the  body  which
 functioneg  as  the  Constituent
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 Assembly  of  the  Dominion  of
 India  immediately  before  the  com-
 mencement  of  the  Constitution.”  (2)

 SHRI  BIBHUTI  MISHRA  (Moti-
 hari):  I  beg  to  move:

 Page  2,—

 after  line  5l  insert—

 “(LA)  Where  a  person  is  entitled
 to  any  pension  under  sub-section
 (i),  he  shall  also  be  entitle  to  such
 medical  facilities  for  himself/
 herself  and  his/her  spouse  and
 dependent  children  as  may  be  pres-
 cribeq  by  rules.

 (iB)  Where  a  person  is  entitled
 to  any  pension  under  sub-section
 (l),  he  shall  also  be  entitleg  to  one
 free  first  class  and  one  free  second
 elsas  railway  pass  which  shall
 entitled  him  to  travel  at  any  time
 by  any  railway  in  India”  (10)

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  3,—  oe

 after  line  ‘16,  sert—

 “(iv)  has  an  annual  income  from
 other  sources  of  rupees  five  thou-
 sand  and  above.”  qd)

 Page  3,  line  20,—
 Add  at  the  end—

 “or  as  long  as  his  annual  income
 remains  rupees  five  thousand  and
 above"  (18)

 SHRI  M.  C.  DAGA:  I  beg  to  move:

 Page  3,—

 After  line  41,  insert—

 “8B.  In  case  the  person  mention-
 ed  in  sub-section  reo)  of  section  8A
 dies  after  serving  as  a  member  for

 @  periog  of  one  term  or  more  and
 if  he  is  surviveg  by  his  wife,  who
 has  no  means  of  livelihood,  she
 shall  get  the  pension  til]  the
 survives.”  (19)

 Salaries  &  Allowances  SEPTEMBER  1  976  of
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 SHRI  SHIVAJI  RAO  DESH-
 MUKH  (Parabhani);  I  beg  to  move:

 Page  2,—

 after  line  81,  tnsert—

 “Provided  further  that  in  the
 case  of  a  person  who  served  Fourth
 Lok  Sabha  as  a  member  since  first
 sitting  till  the  dissolution  thereof
 it  shall  be  deemed  that  such  &  per-
 son  has  served  for  full  periog  of
 five  years.”  (22)

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  (Gauhati):  I  beg  to
 move:

 Page  3,  line  6,—

 after  “becomes”  insert—

 “a  member  of  Council  of  Minis-
 ters  in  the  Centre  or  in  any  State
 or  Union  territory  or”  (3i)

 SHRI  8.  M.  BANERJEE:  I  beg  to
 move:

 Page  3,—

 after  line  16,  insert

 “(iv)  is  already  in  receipt  of  in-
 come  from  other  sources  amounting
 to  Rs  5000/-  or  more  per  annum.”
 (32)

 Page,  3,  line  2.—

 add  at  the  end—

 “or  continues  to  receive  an  in-
 come  of  Rs.  5000/.  or  more  per
 annum  from  other  sources”  (33)

 SHRI  JAMBUWANT  DHOTE:  I
 beg  to  move:

 Pages  2  and  3

 for  lines  32  to  5l  and  I  to  4l  res-
 pectively  substitute—

 “8A  reo)  Every  ex-member  of
 Parliament  shall  receive  for  life  an
 honorarium  of  Rs.  550  (five  hun-
 dreq  and  fifty  rupees)  irrespective
 of  his  term  and  in  addition,  he  shall
 be  entitled  to  the  facility  of  un-
 restricted  travel.
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 (2)  the  facilities  mentioned  in
 sub-section  (l)  shall  be  provided  to
 sueh  members  of  Parliament  only,
 who  while  taking  the  oath  make  a
 @eclaration  and  take  an  oath  that
 the  honorarium  shall  henceforth  be
 his  only  means  of  livelihood  and
 that  he  shall  forego  all  other  fin-
 ancial  resources;

 Provideg  that  the  members  of
 Parliament  who  do  not  take  such
 an  oath  and  make  such  a  declara-
 tion  shall  not  be  entitled  to  this
 honorarium  and  their  membership
 shall  be  terminated.”  (37)

 SHRI  K.  RAGHU  RAMAIAH:*  I
 beg  to  move:

 Page  3,—

 after  line  4l,  insert,  namely: —

 “(4)  In  computing  the  number  of
 years,  for  the  purposes  of  sub-
 section  (1),  the  period  during
 which  a  person  has  served  as  a
 Minister  as  defineg  in  the  Salaries
 and  Allowances  of  Ministers  Act,
 952  (58  of  1952),  or  an  Officer  of
 Parliament  as  defined  in  the  Salar-
 ies  and  Allowances  of  Officers  of
 Parliament  Act,  953  (20  of  1953),
 (other  than  the  Chairman  %f  the
 Council  of  States),  or  both,  by
 virtue  of  his  membership  in  the
 House  of  the  People  or  in  the
 Council  of  States  shall  also  be
 taken  into  account”.  (43)

 SHRI  S.  M.  BANERJEE:  Mr.
 Deputy  Speaker,  Sir,  my  hon.  friend,
 Shri  Indrajit  Gupta  while  speaking
 on  this  Bill  mentioned  about  these
 amendments  moved  by  us  and  ex-
 plained  as  to  why  we  want  to  restrict
 the  pension  to  these  who  are  getting
 lesg  than  Rs.  5,000.  The  amendment
 reads:

 “Page  3,—~—

 after  Hine  16,  insert—

 “(iv)  is  already  in  receipt  of
 income  from  other  sources  amount-

 Bill
 ing  to  Rs.  5,000  or  more  per  annum.”

 The  second  is:

 “Page  3,  line  30—add  at  the  end—
 ‘or  continues  to  receive  an  income
 of  Rs.  5,000  or  more  per  annum
 from  other  sources’”

 Shri  Raghu  Ramaiah  has  made  a
 wrong  comparison,  or  he  never  wanted
 tamake  ६  comperison,  between  freedom
 fighters  and  ex-HPs.  It  is  an  admitted
 fact  that  most  of  the  members  of  this
 House  are  freedom  fighters.

 AN  HON.  MEMBER:  Not  ‘most.

 SHRI  8.  M.  BANERJEE:  Many.
 Those  who  are  not  freedom  fighters
 here  are  here  only  because  of  the
 sacrifices  of  the  freedom  fighters.  We
 have  conveniently  forgotten  that  they were  given  only  Rs.  200,  ang  Rs.  300
 by  the  State  Governments  which
 I  think  has  now  been  raised  to  Rs.  200.
 I  and  my  party  cannot  justify  the
 proposition  that  MPs  who  have  served
 for  only  one  term  should  be  given Rs.  300  or  Rs.  350  whereas  freedom
 fighters  who  have  practically  spent
 the  major  portion  of  their  lives  in
 jail  should  be  given  only  Rs.  200.

 MR.  DEPUTY-SPEAKER:  The  Mi-
 nister  has  replied  to  that.  You  are
 repeating,

 SHRI  S.  M.  BANERJEE:  Freedom
 fighters  are  not  allowed  pension  if
 they  have  an  income  of  mora  than
 Rs.  5000  per  annum.

 There  is  another  point  I  wouid  like
 to  bring  to  the  notice  of  the  House.
 When  we  pleaded  that  the  DA  of  the
 government  employees  should  be
 mergeq  with  pay  for  the  purpose  of
 pension,  we  were  told  that  the  time
 is  not  opportune.  We  were  told  by
 the  Finance  Secretary,  Shri  H.  N.  Ray
 and  other  all  powerful  Secretaries  in
 the  meeting  of  the  JCM  when  we
 wanted  a  merger  of  DA  at  272  points
 as  per  the  recommendation  of  the
 Pay  Commission,  that  the  time  is  not
 ripe  for  this  and  we  should  use
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 some  other  opportunity  to  raise  such
 issues.  When  this  point  was  raised,
 we  knew  that  this  merger  was  for
 pension  only  ang  this  could  not  help
 the  government  employees  imme-
 diately:  this  would  be  of  help  to
 them  only  when  they  retireg  after  56
 or  58.  But  that  was  not  considered.

 I  still  request  the  hon.  Minister  to
 kindly  realise  the  awkward  situation
 which  we  are  likely  to  face  if  this  Bill
 is  passed  and  pension  is  given:

 SHRI  VASANT  SATHE:  Once
 this  Bill  is  passed,  your  case  will  be
 strengthened.

 SHRI  8.  M.  BANERJEE:  {  do  not
 know  if  it  will  be  pasesd.  I  do  not
 know  what  will  happen.  A  cardiac
 patient  like  me  may  not  survive  to
 get  the  pension.

 This  is  a  harmless  amendment  that
 those  people  who  have  an  income  of
 more  than  Rs.  5000,  who  are  above
 the  income-tax  exemption  level
 should  not  get  pension  at  all.  The
 hon.  Minister  must  have  thought  over
 this.  I  would  like  to  know  whether
 the  second  reply  will  be  favourable;
 he  must  have  thought  over  3t.

 MR.  DEPUTY-SPEAKER:  You
 have  made  the  point.  Why  repeat  it?

 SHRI  S.  M.  BANERJEE:  I  am
 trying  to  convince  him,  not  you.

 MR.  DEPUTY-SPEAKER:  You
 have  made  your  point  very  effective-
 ly.

 SHRI  S.  M.  BANERJEE:  But  are
 you  convinced?  If  you  are,  kindly
 try  to  convince  him  so  that  he  may
 give  a  convincing  reply.

 MR,  DEPUTY-SPEAKER:  To
 avoid  confusion,  I  will  go  serially
 and  ascertain  from  the  memberg  who
 have  moveg  their  amendments.

 Bil
 =

 oft  विभूति  मिन:  (मोतिहारी)  :
 उपाध्यक्ष  महोदय,  सकते  बहनें  तो  मैंने  भित्ति

 जी  को  इस  जिल  के  नहीं  लाने  पर  धन्यवाद
 देता  हूं  -  इस  बिल  के  यहां  लाने  से  उनका
 नाम  हमेशा  इतिहास  में  रहेगा!,  क्योंकि
 उन्होंने  वास्तव  में  एक  बड़ा  प्रशंसनीय  काम
 किया  है।  जब  तह  पाशियामेंट्री  सिस्टम  देश
 में  कायम  रहेगा,  तब  तक  लोग  उनको  हमेशा
 याद  करेंगे  t  प्रधान  मंत्री  जी  को  तो  इसका

 श्रेय  है  ही,  लेकिन  मंत्री  जो  को  भी  इसका
 श्रेय  हैं  क्योंकि  उन्होंने इस  बिल को  बनाया
 है।  लेकिन  मुझे  ऐसा  लगता  है  कि  मंत्री जी  ने
 हम  लोगों  की  कुछ  कठिनाइयों  की  तरफ  ध्यान
 नहीं  दिया  है  1

 मेरा  प्रमेंडमेंट  यही  है  कि  जेसे  सी०  जी०
 एच०  एस०  की  सुविधा  देश  के  हर
 भाग  में  नहीं  है,  जहां  तक  मेरी  जानकारी  है,  यह
 कलकत्ता,  मद्रास,  दिल्ली,  बम्बई,  कानपुर  में
 है,  शायद  एक-दो  जगह  और  हो,  लेकिन'  हम
 लोग  जो  बिहार  से  प्रति  हैं,  जिसकी  संख्या  यहां
 पर  सकेण्ड  लाजेस्ट  है,  बिहार  में  ऐसी  सुविधा
 नहीं  है।  यहां  तक  कि  पटना  में  भी  यह  सुविधा
 नहीं  है  ।  ब  यदि  बिहार  का  कोई  एक्स०
 एम०  पी०  बीमार  पड़ें  तो  उसे  कानपुर  या
 दिल्‍लो  जाना  पड़ेगा,  जहां  रहने  की  जगह
 नहीं  है

 श्री  रामावतार  शास्त्री  :  पटता  में  ही
 गई  है,  सो०  जी०  एच०  एस०  का
 भ्र स्त ताल  खुल  रहा  है  |

 शी  विभूति  सिर  :  जो  लिस्ट  हम  लोगों
 को  सप्लाई  की  गईं  है,  उसमें  पटना  का  नाम
 नहीं  है।  पिछले  साल  में  बीमार  पड़ा  था
 वहाँ  खून  या  दूसरे  पैयोलाजिकल  जांच  की
 कोई  व्यवस्था  नहीं  थी,  अगर  क्रिस  प्राइवेट
 से  जांच  कराई  जाये  तो  75--80  रुपया
 लगता  है  |  इसलिये  मेरा  यही  हना  है
 कि  उनके  लिये  मैडिकल  फैसिलिटीज  होनी
 चाहिये।  इसी  से  रेलवे-पास  का  मामला

 भी  जुड़ा हुआ  हैं।  जहाँ  मेडिकल  फैसिलिटीज
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 नहीं  है,  झगर  उसको  दूसरी  जगह  जा  कर
 इलाज  कराना  पड़,  तो  उनको  रेलवे  पास  भी

 दिया  जाय।  मैं  चाहता हुं  कि  मंत्रो  जी  इस
 पर  विचार  करें  औैर  जो  उचित  समझें  करें।
 झगर  वह  कहे  कि  इसको  विदड़ा  करना  है  तो
 मे  विदिशा  कर  लूंगा,  लकिन  यह  बहुत  उचित
 संशोधन  है,  इस  पर  उनको  अवश्य  गौर  करना
 चाहिये  ।

 शी  रामावतार  शास्त्री  :  उपाध्यक्ष

 महोदय,  मेरा  पहला  संशोधन  तो  पांच
 हजार  रुपये  को  सीमा बन्दी  करने  वाला  है  1
 जिन  की  झ्र मद ती  5  हजार  रूपये  से  ज्यादा  हो,
 उनको  पेन्शन  ना  दो  जाय  ।  ऐसा  क्‍यों  ?
 कभी  यहां  पर  स्वतन्त्रता  सेनानियों  का  जि
 किया  गया,  मुझ  भा  स्वतन्त्रता  बनाना  होने
 का  सौभाग्य  प्राप्त  है  और  किस  मुश्किल  से
 सरकार  न  उनको  पेन्शन  दी  है-यह  सदन
 इस  बात  को  जानता  है,  *y

 श्री  झारखण्ड  राय  :  (घोसी)  25  साल
 के  बाद  !

 शी  रामावतार  बास्त्री : इस इम  सदन  में
 तीन-वार  सदस्य  लगातार  लड़ते  रहे  कि
 स्वतन्त्रता  सनानियों  को  पेन्शन  मिलनी
 चाहिये--प्री  जाकर  सरकार  ने  इस  ब/त
 को  माना  और  इस  समय  i  लाख  2  हजार  के
 लगभग  स्वतन्त्रता  सेनानियों  को  पेंशन  मिल  रही
 है।  लेकिन  क्‍या  मिल  रहाहै?  कुल  200
 रुपये  कूछ  एक्सपे्रस  जरूर  है  -बहुत
 से  लोग  हैं  जिनको  300  रुपये,  400  रुपये
 या  500  रुपये  माह बार  मिल  रहें  हैं।  आज
 दिक्कत  यह  है  कि  जो  लोग  स्वायत्तता  सेनानी

 नहीं  है,  वे  स्वतन्त्रता  सेनानियों  के  दर्द को  नहीं
 जानते  t  दोनों  सदनों  के  750  सदस्यों  में  से
 लगभग  150  सदस्य  स्वतन्त्रता  सेनानी  हैं,
 जिनकी  कुरबानियों  की  वजह  से  आज  हम
 शौर  बाप  यहां  पर  बैठे  हुये  हैं।  इन  लोगों  को
 25  वर्षों  क ेबाद  आप  200  रुपया  देना  स्वीकार
 किया  है,  लेकिन  जब  हम  लोग  रिटायर  करेंगे

 Bill
 तो  हमको  300  रुपये  से  500  रुपये  महुवर
 पेन्शन  मिलेगी--क्या  यह  बरच्छा  लगता

 है?

 श्री  बसन्त  साठे  :  इसमें  भापकी  गलती
 यह  है  कि  बाप  मेम्बर  पालियामेंट  की  तुलना
 उनसे  कर  रहें  है।  मेम्बर  पार्लियामेंट  को
 जो  मिल  रहा  है.  वह  उनके  वेतन  के  अनुपात
 से  मिल  रहा  है,  जब  कि  उनको  पहले  से  कोई
 वेतन  नहीं  मिलता  था,  उनकी  मदद  पहुचाने
 के  लिये  प्रा पने  उनके  लिये  200  रुपया
 पेन्शन  शुरू  किया  है  ।

 श्री  रामावतार  शास्त्री:  मैं  तुलना  कर

 रहा  हूँ,  आप  मत  कीजियेगा  ।  मैं  प्र पने
 विचार  रख  रहा  हूं  ।

 MR.  DEPUTY-SPEAKER:  This
 point  about  freedom  fighters  has  been
 made  ang  the  minister  has  replied  to
 it.  The  same  point  should  not  be
 repeated.

 श्री  रामावतार  शास्त्री  :  मेरा  शभ्रमेंडमेंट
 तो  बही  है  1  शब  तय  मैंने  खत्म  कर  दिया
 होता।  इस  लिये  मैं  कह  रहा  हू ंकि  स्वतन्त्रता
 सेनानियों  के  मन  पर  इसका  अच्छा  झर

 नहीं  पड़ेगा  ।

 MR.  DEPUTY-SPEAKER:  You
 are  speaking  on  the  amendment  and
 making  a  full-filedged  speech  repeat-
 ing  the  same  points  which  have  been
 replied  to.

 श्री  रामावतार  शास्त्री  :  आप  टाइम
 बांध  दें  लेकिन  मेरा  बोलने  का  [राइट  तो

 है  1

 MR.  DEPUTY-SPEAKER:  The
 same  point  cannot  be  repeated.

 श्री  रामावतार  शास्त्री:  मैं  खत्म  कर
 रहा  हूं  ।  स्वतन्त्रता  सेनानियों  का  सवाल
 बार  बार  यहां  कराया  है,  उनकी  पेंशन  बढ़ाते
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 [ओर  रामा कतार  शास्त्रो]
 का  सवाल  पाया  है।  छापने  उसका  विरोध
 किया  है।  आपने  कहा  कि  हमारे  देश  की
 झा थिक  स्थिति  अच्छी  नहीं  है  v  यही  में  ब  भी
 कह  रहा  हूं  कि  भाप  ऐसे  लोगों  को  पेंशन  न  दें
 जो  बड़े  बड़े  घरों  से  कराते  हैं,  जो  बिजनेसमैन

 हैं  राजा  महाराजा  हैं,  जो  रानियां  हैं  कौर  जिनकी
 करोड़ों  की  सम्पत्ति  है।  ऐसे  लोगों  को  श्राप
 पेंशन  क्यों  दे  रहे  है  ?  इसको  न  दें  कौर
 स्वतन्त्रता  सेनानियों  की  पेंशन  की  राशि  को
 बाप  बढ़ायें  ।

 क्रि  मूल  सईद  डागा  :  (पाली)  :  मैंने
 जो  झमेंडमेंट  दिया  है  उसको  मंत्री  महोदय
 एक  बार  फिर  मेहरबानी  करके  पढ़  लें  1  मैंने
 कहा  है  :

 In  case  the  person  inentioned  in
 sub-section  (l)  of  section  8A  dies
 after  serving  as  a  member  for  a
 period  of  one  term  or  more  and  if
 he  is  survived  by  his  wife  who  has
 no  beans  of  livelihood,  she  shall  get
 the  penson  till  she  survives,

 भारत  में  एक  वार  जो  संसद्‌  सदस्य  बन  जाता

 है  उसका  पूरा  समय  देश  सेवा  में  चला  जाता

 है।  वह  अपने  घर  की  तरफ  देख  नहीं  सकता

 है  ।  उसके  घर  की  हालत  बिगड़  जाती

 है.

 श्री  एस०  एम०  बनर्जी  :  अपने  घर  की
 तरफ  नहीं  देख  सकता  है  तो  क्या  दूसरे  घर  को
 तरफ  देखें  ?

 श्री  मूल  प्यार  डागा  :  उसके  घर  की  हालत
 बिगड़  जातो  है:  भ्र पनी  धर्म  पत्नी  के  कारण

 ही  कोई  यहां  आ  सकता  है  भ्र ौर  यहां  श्र  कर
 बैठ  सकता  है।  एक  बार  आदमी  जब
 देश  का  बन  जाता  है  तो  वह  अपने  घर  की
 हालत  को  सुधार  नहीं  सकत।  है  ।  संसद्‌
 सदस्य  जिसने  अपनी  सारी  जिन्दगी  देश  सवा  में
 ब्यतोत  की  होती  है  वह  जब  संतार  से  उठ

 जाता  है  देश  सवा  करते  करते  और  उसकी
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 बीवी  की  हालत  जो  बहुत  खराब  हो  जानती  है
 उसकी  तरफ  भी  ध्यान  दिया  जाना  चाहिये  .  .

 शी  बसन्त  साठे  :  जिसका  वो  भौरतें
 हो?

 श्री  मूल  प्यार  डागा  :
 आधा  पैसा  दे  दिया  जाये  t

 SHRI  SHIVAJI  RAO  8.  DESH-
 MUKH  (Parbhai):  While  welcoming
 this  measure,  I  am  hoping  against
 hope  that  it  cannot  be  the  intention  of
 the  government  to  deny  this  benefit  to
 those  members  who  have  been  elected
 for  the  full  term  by  their  electorate  but
 who  coulg  not  complete  the  prescribed
 five  year  term  for  no  fault  of  theirs,
 because  of  the  premature  dissolution
 of  the  House.  Under  the  circums-
 tances,  I  beg  to  differ  from  the  Min-
 ister  of  Parliamentary  Affairs.  I  am
 not  speaking  of  the  feature.  The
 Prime  Ministcr  of  a  future  House  may
 he  in  a  position  to  dissolve  the  House
 within  a  few  months  of  its  election.
 But  my  amendment  spccificallv  relates
 to  the  members  of  the  Fourth  Lok
 Sabha,  who  were  elected  for  a  full
 term  of  five  years,  but  who  were  ae-
 nied  of  this  privilege  of  serving  us
 the  members  of  this  House  for  the  full
 term  for  which  they  had  been  elected,
 because  of  the  act  of  dsclution.
 Therefore,  J  hope  the  Minister  will
 accept  my  amendment,  which  speci-
 fically  refers  to  this.

 45  hrs.

 उनको  बाधा

 While  on  this  point,  Jet  me  make
 this  point  explicitly  clear,  The  ex-
 pression  “one  term”  wil]  not  fulfil  the
 purpose  of  the  present  Bill,  because  it
 woulg  mean  also  a  term  which  has
 been  terminateg  earlier  by  dissolution.
 Even  the  expression  “four  years”  may
 not  fulfil  the  objective  of  the  Bill,  be-
 cuuse  a  member  who  has  been  elected
 on  a  bye-election  may  still  have  to
 serve  some  more  time  to  become  eli-
 gible  for  pension.  Since  my  amend-
 ment  specifically  refers  to  the  mem-
 bership  of  the  Fourth  Lok  Sabha,  it
 may  be  accepted.
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 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Gauhati):  Mr.  Deputy-
 Speaker,  my  amendment  deals  with  a
 defect  in  the  drafting  of  the  Bill
 which  the  Minister  has  brought  for-
 ward,  Under  the  provisions  of  the
 Salaries  and  Allowances  of  Members
 of  Parliament  Act,  a  Minister  is  not  a
 Member,

 MR  DEPUTY-SPEAKER:  He  has
 brought  forwarg  an  amendment.

 SHRI  DINESH  CHANDRA  GOS-
 WAMI:  He  has  clarified  it  in  his
 amendment  by  saying  that  if  a  Mem-
 ber  ig  a  Minister  for  five  years  ang  then
 be  retires,  he  will  be  entitled  to  pen-
 sion,  I  am  not  quarrelling  on  that.  I  am
 quarrelling  on  a  different  proposition.
 If  a  member  is  entitled  to  ponsion,  if
 he  subsequently  becomes  a  member  of
 this  House,  he  is  entitled  only  to  the
 pension,  not  to  salary  ang  pension.
 Suppose  I  retire  today;  I  am  entitled
 to  pension.  If  I  am  re-elected,  I  will
 be  entitled  only  to  the  difference  be-
 tween  the  pension  and  the  salary.
 But  if  that  person  becomes  a  Minister,
 under  the  provisions  of  this  Bill,  he
 will  be  entitleq  to  the  salary  of  a
 Minister  as  well  as  pension,  Because,
 under  sub-clause  (2)  of  clause  8A,
 where  any  person  entitled  to  pension
 under  sub-section  reo)  is  elected  to  the
 Office  of  the  President  or  Vice-Presi-
 dent  or  is  appointed  to  the  office  of  the
 Governor  of  any  State  or  the  Ad-
 ministrator  of  any  Union  Territory,  he
 is  not  entitleg  to  the  pension.  Simi-
 larly,  if  he  becomes  a  member  of  the
 Council  of  States  or  the  House  of  the
 People  or  any  Legislative  Assembly  of
 a  State  or  Union  territory  or  any
 Legislative  Council  of  a  State  or  the
 Metropolitan  Council  of  a  Delhi,  he  is
 not  entitled  to  pension.  If  he  is  em-
 ployed  on  a  salary  under  the  Central
 Government  or  any  State  Govern-
 ment,  or  any  corporation  owned  or
 controlled  by  the  Central  Govern-
 ment  or  any  State  Government,  he
 will  not  be  entitled  to  any  pension,
 because  he  gets  a  remuneration.  But
 the  Minister  gets  a  salary,  and  not  a
 remuneration.  Therefore,  the  four
 categories  which  have  been  exempted
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 do  not  include  a  Minister,  More  par-
 ticularly,  there  may  be  g  person  who
 has  become  a  Minister  who  is  not  a
 Member  of  either  House,  because  he
 can  do  so  for  six  months.  In  that
 case,  will  he  be  entitled  to  both  sa-
 lary  as  a  Minister  as  well  as  the  pen-
 sion?  I  am  raising  this  point  because
 the  Minister  gets  his  salary  and  not
 remuneration.  Therefore,  a  Minis-
 ter  will  be  able  to  claim  both  the  sa-
 Jary  and  pension.  How  are  you  going
 to  protect  it?

 श्री  जाबुबन्त  घोटे  :  (नागपुर)  :  दपात्यक्ष
 महोदय,  मैरे  संशोधन  में  कहा  गया  है  :

 हक  (i)  ser  भूतपूर्व  संसद
 सदस्य  झा जीवन  550/-  रुपये

 (पांच  सी  पचास  रुपए)  का
 माना  प्राप्त  करेगा  चाहे  उस
 बा  धार्यबाल  बीनना  भी  क्‍यों
 न॑  रहा  हो  कौर  इसके  पति-
 रिक्त  मे  निबंध  रात्रा  की

 सुविधा  प्राप्त  होगी  na

 ry  निवेदन  यह  है  कि  लिन  लोगों  ने
 अपना  पूरा  जीवन  राजनीति  और  समाज-कार्य
 के  लिए  दिया  है,  उन  लिए  पाच  वर्ष  ५  लिए
 300  रुपये,  और  उसके  बाद  उनके  वर्ष  के

 लिए  पचास-पचास  रुपये,  क्  हिसाब  से  पेन्शन
 कम  है।  इस  लिए  प्रत्येक  संसद  सदस्य  कों,
 जिसका  पूरा  बनाये  सवा  का  ही  है,-  550  क्या
 माना--मैं  “माना  कह  रहा  हूं,  “पेन्शन”

 नहीं--हर  महीने  मिलना  चाहिए।  इसके
 अतिरिकत  संसद  सदस्य  को  सफ़र  की  जो

 सुविधायें  दी  जाती  है,  वे  सब  सुविधायें  भूतपूर्व
 संसद  सदस्य  +  लिए  भी  ज्यों  की  त्यों  जानो
 रहनी  चाहिए  i

 मेरे संशोधन  वा  दूसरा  भाग  इस  प्रकार  है  :

 ro
 (2)  उपधारा  (i)  में  उल्लिखित

 सुविधाएं  उन  संसद्‌  सदस्यों
 को  ही  दी  जायेंगी  जो  शपथ
 लेने  के  साथ  यह  शपथ  भी
 लेते  हैं  मीर  घोषणा  करते  हैं
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 [at  जाबुबत्त  धोने]
 कि  इसके  पश्चात्‌  माना  ही
 उनकी  प्रा जी विक।  का

 एगा भाल  साधन  होगा  भोर  वह
 सभी  सत्य  वितीय  स्रोतों  से

 वंचित  होंगे!

 परन्तु  ऐसे  संत दु  सदस्य,
 जो  ऐसी  शपथ  नहीं  लेते  हैं
 ब्रोकर  ऐसी  घोषणा  नहीं  करते

 हैं,  यह  भावार्थ  प्राप्त  नहीं  करेंगे
 या  उनकी  सदस्यता  समाप्त

 हो  जायेगी  a

 राज  भी  इस  हाउस  में  कई  ऐसे  लोग  हैं---
 वे  विगत  काल  में  भी  थे--,  जो  इसकी  टैक्स

 देते  हैं,  नो  र/जा-भहा  राजा,  बड़े-बड़े  ज़मींदार
 और  उद्योगपति  हैं  ।  ऐसे  लोगों  को  ये  सुविधायें
 नहीं  देनी  चाहिए ।  झगर  उन्हें  ये  सुविधायें
 देनी  ही  हैं,  तो  यह  व्यवस्था  क  रनों  चाहिए  कि

 हर  एक  सदस्य  शपथ  लेते  समय  यहँ  घोषणा
 करे  कि  मैं  प्लान।  सारा  कारोबार,  उद्योग,
 लैंडिड  प्रापर्टी  को  छोड़  देता  हूं  ।  श्री  रघुरा/मया
 ने  कहा  है  कि  जब  कोई  सनद-सदस्य  बन  कर
 कराता  है,  तो  उनके  कारोबार  का  नुकसान
 होता  है,  'उनकी  वकालत  शोर  उसकी  मेडिकल
 प्रैक्टिस  डूब  जाती  है,  भ्र/दि  |  नगर  यह  बात

 सटी  है,  तो  जब  कोई  संसद-पदस्थ  शपथ
 लेता  है,  तो  थ  हो  उनकों  यह  घोषणा  करने
 के  लिए  बाध्य  करना  चाहिए  कि  इने  बाद

 बह  सारा  कारोबार  आदि  छोड़  देगा,  और
 केवल  माना  से  ही  सपनों  जीवित/  चलायेगा।  ।

 हन  यह  पर  स  नाज़ बादी  प्रिथ-व्यवस्था
 स्थापित  करन  की  बाते  करते  है।  इस  स्थिति
 में  प्यार  कल  सलम  दस  टिकोण  अपना  ने  क  जाये
 ग्लास  पभ्राउटलुक  अपना  यार  इस  विधेयक  के
 जरिये  कोई  प्राचीन  मिया  जाता  है,  तो  फिर
 इस  परमार  को  यह  कहने  कां  कोई  अधिकार

 नहीं  है  कि  वह  एक  सभा जवां दी  e  कार  है  t

 इन्तहा  K.  RAGHU  RAMAIAH:  १
 have  checked  up  the  point  raised  by

 Shri  Goswami,  Hig  spprehension  is
 that  a  Minister  will  draw  both  pension
 and  salary.  I  would  like  to  draw
 attention  to  the  language  at  page  8,
 lines  3  to  15,  of  the  Bill.  It  reads  as
 follows:

 “(2)  Where  any  person  entitled  to
 pension  under  sub-section  (I)  ,—

 soe  ose

 (iii)  ig  employed  on  a_  salary
 under  the  Central  Government
 or  any  State  Government....  or  be-
 comes  otherwise  entitled  to  any  re-
 muneration  from  such  Govern-
 ment...."  &

 “Such  Government”  means  Central  or
 State  Government.  The  Minister’s
 salary  is  remuneration  from  the  Gov-
 ernment,  Therefore,  it  is  covered  by
 that.

 SHRI  N.  K.  P.  SALVE:  Does  the
 Minister  receive  remuneration?

 SHRI  K.  RAGHU  RAMAIAH;:
 Salary  ang  remuneration  are  all  the
 same,  Remuneration  includes  salary
 and  salary  includes  remuneration.  If
 there  is  any  doubt,  if  there  is  any
 legal  necessity  to  further  clarify  it,
 we  shall  examine  it.  I  assure  you  that
 we  will  not  allow  the  Minister  to  draw
 both  salary  and  pension.

 As  regards  the  othcr  point  raised  by
 Mr.  Goswami  that  a  Minister  can  be
 a  Minister  without  becoming  a  Mem-
 ber,  if  he  sees  my  amendment,  we  have
 said,  “Whoever  becomes  a  Minister  by
 virtue  of  the  membership  of  the  House
 of  the  People”.  So,  that  is  covered.

 Regarding  the  point  raiseq  by  Mr.
 Bibhuti  Mishra,  there  is  already  a
 circular  issueq  by  the  Ministry  of
 Health.  It  reads:

 “The  undersigned  is  directed  to
 say  thet  medical  facilities  under  the
 C.G.H\S.  Scheme  which  are  at  pre-
 sent  available  to  the  Central  Gov-
 ernment  servants  residing  in  Delhi,
 New  Delhi,  Bombay,  Aliahabad,
 Meerut,  Kanpur,  Nagpur,  Calcutta,
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 Madras,  Bangalore  ang  Hyderabad, in  the  areas  covered  by  the  C.G.H.8,
 Scheme,  the  Government  have  de-
 cided  to  extend  the  same  facilities
 also  to  ex-Members  of  Parliament

 in  any  of  the  cities  men-
 tioned  above.”

 Mr.  Bibhutj  Mishra  has  raiseq  a  much
 wider  point  that  the  medical  facilities
 should  be  given  in  other  places  also
 wherever  there  are  same  facilities
 available.  That  can  be  done  by  an
 executive  order.  I  shall  convey  the
 remark  made  by  Mr.  Bibhutj  Mishra
 to  the  Health  Minister.

 Regarding  the  comparison  made
 with  the  pension  of  freedom  fighters,
 I  think,  I  have  sufficiently  clarified
 it.  As  regards  the  point  as  to  why
 there  should  not  be  a  limit  of  Rs,  5000
 income,  I  have  already  explained  it.

 The  other  concept  raiseq  by  the  hon.
 Member,  Mr,  Daga,  is:  Why  not  pay
 the  pension  to  the  widows  of  the  ex-
 MPs  also?  This  is  a  new  concept:
 this  is  a  family  pension.  Without
 casting  any  reflection  on  the  Members
 of  the  Joint  Committee  on  Salaries  ang
 Allowances  of  Members  of  Parliament,
 I  would  say,  they  have  not  made  any
 such  recommendation,  In  fact,  I
 would  like  to  pay  a  compliment  here
 and  now  to  Pandit  D.  N.  Tiwary  and
 bis  successor,  Mr.  R.  S.  Pandey,  and
 other  Members  of  the  Joint  Committee
 for  the  valuable  contribution  they
 have  made  and  the  efforts  they  have
 taken  in  drawing  the  attention  of  the
 Government  to  this  pension  scheme.  I
 must  admit  that  the  Joint  Committee
 on  Salaries  and  Allowances  of  Mem-
 bers  of  Parliament  has  not  made  any
 recommendation  about  the  family
 pension.  This  is  a  new  _  concept.
 Therefore,  there  was  no  occasion  for
 the  Government  to  examine  that.  I
 think,  I  have  covered  all  the  points.

 Ag  regards  the  point  raised  by  Mr.
 Shivaji  Rao  8.  Deshmukh  about  the
 Fourth  Lok  Sabha  Members,  that  we
 should  look  backward  and  not  for-
 ward,  I  say,  Parliament  has  to  look
 both  backward  and  forward,

 Bill

 MR,  DEPUTY-SPEAKEZR:  Now,  ॥
 take  these  amendments  serially.  There
 are  quite  a  number  of  them.

 First,  I  would  take  amendment  Nos.
 I,  2  and  43  moved  by  Shri  K.  Raghu
 Ramaiah.  I  put  them  to  vote.  The
 question  is:  soy

 Page  2—

 for  lines  34  to  42  substitute—

 “to  every  person  who  has  serv-
 ed  for  8  periog  of  five  years,  whe-
 ther  continuous  or  not,—

 (i)  as  qa  member  of  the  Coun-
 cil  of  States;  or

 (ii)  as  a  member  of  the  House
 of  the  People;  or

 (iii)  partly  as  a  member  of
 the  Council  of  States  ang  partly
 as  a  Member  of  the  House  of
 the  People;  or

 (iv)  as  a  member  of  the  Pro-
 visional  Parliament;  or

 (v)  partly  as  a  member  of  the
 Provisional  Parliament  and—”
 q)

 Page  a

 after  line  51,  insert—

 “Explanation—-For  the  purposes
 of  clauses  (iv)  and  (v)  of  sub-
 section  (l)  ‘Provisional  Parlia-
 ment”  shall  include  the  body
 which  functioneg  as  the  Consti-
 tuent  Assembly  of  the  Dominion
 of  India  immediately  before  the
 commencement  of  the  Constitu-
 tion.”  (2)

 Page  3,—

 after  line  4i,  insert,  namely: —
 “(4)  In  computing  the  number  of

 years,  for  the  purposes  of  sub-sec-
 tion  (l),  the  period  during  which  a
 person  has  served  as  qa  Minister  as
 defined  in  the  Salaries  and  Allow-
 ances  of  Ministers  Act,  952  (58  of
 1952),  or  an  Officer  of  Parliament  as
 defined  in  the  Salaries  and  Allow.
 ances  of  Officers  of  Parliament  Act,
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 3983  (20  of  1958),  (other  than  the
 Chairman  of  the  Council  of  States),
 or  both,  by  virtue  of  his  membership
 in  the  House  of  the  People  or  in  the
 Council  of  States  shall  also  be  taken
 into  account.”  (43)

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  Now,  I
 take  amendment  No.  10  moved  by
 Shri  Bibhuti  Mishra.

 SHRI  BIBHUTI  MISHRA.  I  want  to
 withdraw  my  amendment,

 MR.  DEPUTY-SPEAKER:  Does  he
 have  the  pleasure  of  the  House  to
 withdraw  his  amendment?

 SOME  HON.  MEMBERS:  Yes.

 Amendment  No,  0  was.  by  leave,
 withdrawn

 MR,  DEPUTY-SPEAKER:  There  are
 amendment  Nos  7  and  i8  moved  by
 Shri  Ramavtar  Shastri.  I  put  them  to
 the  vote  of  the  House

 Amendments  Nos,  17  and  8  were  put
 and  neqgatived,

 MR.  DEPUTY-SPEAKER,  Mr.  Daga

 SHRI  M  C,  DAGA:  I  want  to  with-
 draw  my  amendment

 Amendment  No.  9  was,  by  leave,
 withdrawn,

 MR,  DEPUTY-SPEAKER:  Mr.  Desh.
 mukh

 SHRI  SHIVAJI  RAO  s.  DESH-
 MUKH:  I  want  to  withdraw  my
 amendment.

 Amendment  No,  22  was,  by  leave,
 withdrawn,

 MR.  DEPUTY-SPEAKER;  Mr.  D.  C.
 Goswami,

 ,SHRI  DINESH  CHANDRA  GO6-
 WAMI:  In  view  of  ‘the  Minister's
 reply,  I  want  to  withdrew  my  amend.
 ment.

 Amendment  No.  3l  was,  by  teave,
 withdrawn.

 MR.  DEPUTY-SPEAKER:  Amend-
 ments  Nos,  32  and  33,  moved  by  Shri
 Indrajit  Gupta...

 SHRI  INDRAJIT  GUPTA:  {I  press
 them.

 MR.  DEPUTY-SPEAKER;  I  now  put
 Amendment  No.  32  to  the  vote  of  the
 House.  The  question  is:

 “Page  3

 after  line  16,  insert—

 “(iv)  is  already  in  receipt  of
 income  from  other  sources  amount-
 ing  to  Rs.  5,000/.  or  more  per
 annum,”  (32)

 The  Lok  Sabha  divided:

 Division  No.  6]

 AYES

 115.22  hrs.

 Banerjee,  Shri  S.  M.

 Bhaura,  Shri  8.  8,

 Chandrappan,  Shri  C.  K.

 Gupta,  Shri  Indrajit
 Jha,  Shri  Bhogendra
 SJharkhande  Rai,  Shri
 Krishnan,  Shrimati  Parvathi
 ‘Madhukar’,  Shri  K.  M.

 Manjhi,  Shri  Bhola
 Mayathevar,  Shri  K.
 Muruganantham,  Shri  Ss.  A.

 Pandey,  Shri  Sarjoo
 Reddy,  Shri  Y.  Eswara
 Saksena,  Prof.  6.  L.
 Sambhali,  Shri  Ishaque
 Sen,  Dr.  Ranen
 Shastri,  Shri  Ramavatar
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 NOES

 Aga,  Shri  Syed  Ahmed
 Shirwar,  Shri  Nathu  Ram
 Ambesh,  Shri
 Arvind  Netam,  Shri
 Austin,  Dr.  Henry
 Azad,  Shri  Bhagwat  Jha
 Aziz  Imam,  Shi
 Babunath  Singh,  Shri
 Banera,  Shri  Hamendra  Singh

 Barman,  Shri  R.  N.
 Barua,  Shri  Bedabrata

 Basappa,  Shri  K.
 ‘Basumatari,  Shri  D,
 Bhattacharyyia,  Shri  Chapalendu
 ‘Bheeshmadev,  Shri  M.
 Bist.  Shri  Narendra  Singh
 Brahmanandji,  Shri  Swamj
 Chakleshwar  Singh,  Shri

 _fhaturvedi,  Shri  Rohan  Lal

 &haudhari,  Shrj  Amarsinh

 Chaudhary,  Shri  Nitiraj  Singh
 Chhotey  Lal,  Shri
 "Daga,  Shrj  M.  C.
 ‘Darbara  Singh,  Shri
 Das,  Shri  Anafi  Charan
 Das,  Shri  Dhurnidhar
 Dasappa,  Shri  Tulsidas
 Deo,  Shri  S.  N.  Singh
 Desai,  Shri  0.  D.
 Deshmukh,  Shri  K.  G.
 Deshmukh,  Shri  Shivaji  Rao  S,
 Dhamankar,  Shri
 Dharamgaj  Singh,  Shri
 Dixit,  Shri  G.  0.
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 Dube,  Shri  J.  ९,
 Dumada,  Shri  L.  K.
 Dwivedi,  Shri  Nageshwar

 Ganga  Devi,  Shrimati
 Gangadeb,  Shri  P.

 Gavit,  Shri  T.  H.

 Giri,  Shri  8,  8.
 Godfrey,  Shrimati  M.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra

 Gowda,  Shri  Pampan
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shrj  K.
 Hari  Singh,  Shri

 Sadeja,  Shri  D.  ९.
 Jamilurrahman,  Shri  Md.
 Jeyalakshmi,  Shrimati  त्

 Joshi,  Shri  Popatia]  M,
 Kadam,  Shri  हि  G.
 Kader,  Shri  S.  A.
 Kailas,  Dr.
 Kakodkar,  Shri  Purushottam
 Kamkile,  Shri  T.  D.

 Kaul,  Shrimati  Sheila

 Kavde,  Shrj  8.  में,

 Kinder  Lai,  Shri
 Kisku,  Shri  A.  K.
 Koloki,  Shri  Liladhar
 Krishnan,  Shri  6.  Y.
 Kureel,  Shri  B.  N.
 Lakkappa,  Shri  K.
 Lasker,  Shri  Nihar
 Lutial  Haque,  Shri
 Mahayjan,  Shri  ह.  8.
 Maharaj  Singh,  Shrj
 Mayhi,  Shri  Gajadhar
 Mardal,  Shri  Jagdish  Narain
 Mandal,  Shri  Yamuna  Prasad
 Manhar,  Shri  Bhagatram
 Maurya,  Shri  8.  P,
 Mirdha,  Shrj  Nathu  Ram
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra,  Shrj  Jagannath
 Modi,  Shrj  Shrikrishan
 Mohammad  Tahir,  Shri
 Mohammag  Yusuf,  Shri

 8
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 Mohapatra,  Shri  Shytni  Surider
 Mohsin,  Shri  ¥.  H.
 Muhemmed  Shetiff,  Shri
 Murmu,  Shri  Ydgesh  Chandra
 Nayak,  Shri  Baksi
 Negi,  @hri  Pratap  Singh
 Nimbalkar,  Shri
 Oraon,  Shri  Tuna
 Painuli,  Shri  Paripoornanand
 Palodkar,  Shri  Manikrao
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Naraingh  Narain
 Pandey,  Shri  R.  S.
 Pandit,  Shri  S.  T.
 Panigrahi,  Shri  Chintamani

 Paokai  Haokip,  Shri
 Pate],  Shri  Arvind  M,
 Patel,  Shri  Natwarlal
 Patil,  Shri  Anantrao
 Patil,  Shri  S.  B.
 Patil,  Shri  T.  A.
 Peje,  Shri  S.  L.
 Pradhan,  Shri  Dhan  Shah
 Pradhani,  Shri  K.
 Purty,  Shri  M.  S.
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shri  S.  K.
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raju,  Shri  P.  द  G.
 Ram,  Shri  Tulmohan
 Ram  Dayal,  Shri
 Ram  Surat  Prasad,  Shri
 Ramji  Ram,  Shri
 Ramehekhar  Prasad  Singh,  Shri

 Rao,  Shrimati  B.  Radhabai  A.

 Rao,  Shri  Jagannath
 Rao,  Shri  Nageswara
 Rao,  Shri  P.  Ankineedu  Prasada

 Rao,  Shri  Rajagopala
 Rathia,  Shri  Umed  Singh
 Ravi,  Shri  Vayalar
 Reddy,  Shri  K.  Kodanda  Rami

 Reddy,  Shri  K  Ramakrishna

 Reidy,  Shri  ia  Gopal
 Reddy,  Shri  कु  Narasimha
 Reddy,  Shri  P.  V,
 Reddy,  Shrt  Sidétam
 Richhariya,  Dr.  Govind  Das
 Roy,  Shri  Bishwanath
 Saini,  Shri  Mulki  Ray
 Salve,  Shri  N.  K.  7
 Sangliana,  Shrj
 Sankata  Prasad,  Dr.
 Sathe,  Stiri  Vasarit
 Satpathy,  Shri  Devehdra
 Savitri  Shyam,  Shrimdtt
 Sethi,  Shri  Arjun
 Stailani,  Shri  Chandra
 Shenkar  Bev,  Shri
 Shankaranand,  Shri  B,
 Sharma,  Shr}  A.  ह.
 Sharina,  Shri  R.  N.
 Shastri,  Shrj  Raje  Ram.
 Shastri,  Shri  Sheopujan:
 Shetty,  Shri  K.  K.

 Shivappa,  Shri  N.
 Shivnath  Singh,  Shri
 Shukla,  Shri  B.  च्.
 Siddayya,  Shri  ्.  M.
 Sinha,  Shm  Nawal  Kishore:
 Sohan  Lal,  Shri  T.
 Sokni,  Sardar  Swaran  Singh
 Surendra  Pal  Singh,  Shri
 Swaminathan,  Shri  R.  V.

 Swamy,  Shri  Sidrameshwar
 Tarodekar,  Shri  V.  B.
 Tiwari,  Shri  Chandra  Bhal  M_.._
 Tiwary,  Shri  D,  N.
 Tormbi  Singh,  Shri  N.
 Tula  Ram,  Shrj
 Tulsnam,  Shri  ्
 UVikey,  Shri  M,  G.
 Unnikrishnan,  Shri  K.  P.

 Verma,  Shri  Sukhdeo  Prasad
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  N.  P.

 rea
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 MR.  DEPUTY-SIRARRR:  ‘Tike  re-
 aait®  of  the  division  fs:  Ayes  ७;
 Noes  1th,

 The  motion  was  negatived.

 MR.  DEPUTY-SPEAKER:  Now,  I
 wil  out  amendments  33  and  37  to
 vate,

 Amendments  Nos.  35  and  37  were  put
 and  negatived.

 MR.  DEPUTY  SPEAKER:  Now,  the
 question  is:

 “That  clause  7,  as  amended,  stand
 pert  of  the  Bill.”

 The  motion  was  adopted,

 Clause  7,  as  amended,  was  added  to
 the  Biu.

 Clause  8  was  added  to  the  Bill.

 Clause  i,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 SHRI  K.  RAGHU  RAMAIAH:  Sir,
 I  beg  to  move:

 ‘That  the  Bull,  as  amended  be
 passed.”

 MR.  DEPUTY-SPEAKER:  The
 question  25°

 “That  the  Bill,
 passed  ”

 as  amended  be

 The  motion  was  adopted,

 3.23  hrs

 STATUTORY  RESOLUTION  RE.
 CONTINUANCE  OF  PROCLAMA-

 TION  IN  RELATION  TO  THE  STATE
 OF  GUJARAT—Contd,

 MR  DEPUTY-SPEAKER,  Now,  we
 take  up  the  further  consideration  of
 the  Statutory  Resolution  in  respect
 of  the  State  of  Gujarat.

 in  Gujarat  (Rex.)  03

 Shri  Natwarlal  Patel  to  continue
 his  speech...  (Interruptions)

 Hon.  Members  who  want  to  go  out,
 may  please  do  so  quietly.  Please  go
 with  a  whimper  and  not  with  a  bang:

 SHRI  NATWARLAL  PATEL
 (Mehsana):  Sir,  I  rise  to  support  the
 resolution  moved  by  the  Home  Min-
 ister  for  the  extension  of  President's
 rule  in  Gujarat.

 Sir,  before  President's  rule  wet
 imposed  in  Gujarat,  the  Janata  Front
 Ministry  was  ruling.  Yesterday  I
 bad  given  some  reference  to  what
 the  Janata  Front  Ministry  did.  I  do
 not  know  why  my  friend,  Shri  Ma-
 valankar  feels  hurt.  According  to
 me,  Mr,  Mavalankar  claims  to  be  an
 Independent  Member  of  this  hon.
 House.  I  pity  for  him.  I  know  very
 well  that  he  was  elected  to  tms  House
 with  the  support  of  the  Opposition
 Parties  of  the  Gujarat  State.  That
 ig  why  he  feels  his  obligation  by
 showing  some  sympathy  here  like
 this.

 SHRI  ए,  G.  MAVALANKAR  (Ah-
 medabad):  On  a  point  of  order,  Sir.

 SHRI  NATWARLAL  PATEL:  I  am
 not  yielding.

 MR.  DEPUTY-SPEAKER:  He  is  on
 a  point  of  order.

 SHRI  P.  G  MAVALANKAR:  My
 point  of  order  is  this.  I  am  going  to
 speak  later  on,  with  your  permission,
 in  this  debate.  Therefore,  I  go  not
 want  to  reply  to  any  hon,  Member
 about  any  points.  My  point  of  order
 is  this:  can  any  hon  Member  of  the
 House  refer  to  any  other  hon.  Mem-
 ber's  election,  irrespective  of  facts?
 Has  he  got  the  liberty  to  speak  irres-
 pective  of  facts?  Because  he  is  bring-
 ing  in  individual  considerations,  my
 point  of  order  is

 *Shr:  Appalanaidu  also  recorded  hig  vote  for  NOES.


